The Tripura Registration Rules, 1954

As Amended upto 2" Amendment, dated 20" September 2019
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OFLIOE OF RHE CUIRP GOMMIRSIONRR  bh
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mIn exercise of the puwera conforred by seclion 69 of the Indian = 5kaes

I{egists ation Act, 1902 vead with Notification No, 3691 /IV~3, dated the ".:--. :
st Decdember, 1958 iasued by this  office.the followmg rules relatmg to T

registration work in Tripura are hereby mada and appmvsd 'lhese mles ‘*’% ‘3
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vt THE TR!PURA REGISTRATION RULES 1954

V.NANJAPPA . "
" Qbief Uommissioner, Tripura. = 7 -

g Aty PHI"LIMINARY =
Storr TirLe A '3 _
i [‘he%e rules may be called the Tripura Regmtmbion BRules, 1904. . ;
2. D#eineionN t— b Rt
*(i} “Tho Aot” means the Indian Rogistration Aot 1908 R
(1) “Appendix” means an Appendix to these rules ; ]
11;) “Hegistering  Officer” inelndes both a Reglstrar and 3
a Sub- -Registrar ; ‘ 1
(iv) ¢ Registration Oﬂme” includes bnth, 8 Reglstw.r 8 und - 1
Sub-Registrar’s Office ; . |
(v} “Rule” meuns » rule made under the .&ct and fm tlle txme s }
being in force ;. s _ i
| {vi) “Section” menns s seotion of the Aot, B o
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# Yo T CHARTER—LS T
MAINTENANCE OF REGISTER BOOKS#PAPHRS AND
DOCTMENTS IN REGTSTRATION OFPLCE,AND..
TUBI# GUSTODY AND ALSO DmsﬁrRUG'E{:QNL"’?f’%: =

~ QF DOCTMENTS. . EEE R

9 Fooms 0¥ RuaisTer Boors Nos,, 1T0.5. .ml',s-im ‘
| Registor Bovks Nos. 1, 3 -and 4, “prescribed by -section 51 oft o -
tho Ach, #lmdl be Jept in Form Noo ] in Appondix I, Registor Book
Now, 2 anct 5 proseribed by the sawms gaotion shall be kept in Forms Nos, &
and 3 vespectively, in Appendix I " G B Bl o7 & A
4. Reqisted Books TOW TO VB REPL.  + L ' i © gty
Ly the lef-hand margin of the ‘Register-hooks Nos. 1, 8 and
1 there shall be copied in RED INK the galno of the ‘stamp on each -~ .

L3

.i

document registered, the, certificate of admissibility insaespect, thereof. 5
reforred o in rule 43, and all tho oudorsoments relating thersfo mnde T
tho offiee, inclwling the gorial number in the Rogister “of thumb ~.° ‘1

imipresstons (Form No.o4dn Appendix I ) of.each thamb impression, if
auy has heen taken ; in the centre, the docament itself.hall be’ cuopied :
T BILACGK INK, and below the copy of ench document itsell the e
stamp-vendor’s endorseracnt shall be copied in RED. INK, and the -
viglit-hamd margin shall be laft vadant for notes under sub-section (2), of

-

e TR

i

seetion 20, which slgo are to be ade in RED INK. 7 . *7 S

AL Nuearars Vorusns vor Remsess Books. i T Coemit T '

(1) Heveral volumes of Wegistor-hooks Nos. 1 nnd 4 way, it i

acosgeary, be kepb in use simultaneously when the documents registered
are g0 numerons as {o make thiy course neclssary. . : _

(2) Register-books Nos. 2,3 and 5 shall bé continued frgm 3

vonr to year until they ave full, and in small offices, where the number i

o dopmnenks registored s incousiderable, the same ‘yolume_:_qf,”'-

Reyiater-books Nos. 1 and 4 may algo be nsed for two g mok
i Ay iR ] gt HEE "'I s ﬁ"“ J"?"%

I

PR

6. Fum Booxs ro pe Kere. |

(15 In addition to the bound volume of Register-book No,
1, every Hub-Rogistrar must keop bwo. [ile-books na part of Register-book _
No. 1. LA N oy : :
(2) 1n one of such Ala-buoks hie mast file the: memoranda of :
regrigtored documents which L.ve been forwarded to hig office sunder -
cortinng Gdy 63, ad 66, = s g Vo ¢ e
(3) tuthe other file-hook he shall file the following .documents . -
oceivod by him nnder sestion 89 1~ , Y. ¥
. : . . ol s - #
() Copies of sale certificates from Civil Courts and  from - :
¢ i ! i
| ;
)
1 )
v
;
S !
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{4) Hvery Begistrar shall Keep. thrée sepavate file-books, as.i-

i parts of Rogister-book Ne. 1, one “for imemoranda, one” for copies of - "o
' documents and topies of maps or plans (if any) received vndev. sectiong o
_ ‘ 69, 66 nnd 67, and one for the copies of sale. cortifiontes s refereed. to w, 0
J sub-rulo (8) and received by him. * Tl e A o b
/] » , i ' ¥ .
i‘q } (8) The. papers. roferred to in sib-rules (2), (8), and (4) shall o2
he bound into volumes of couvenient size at the ‘end  of the year., The ¥ . 3
[ papexs shall be numbered  consecutively, but in a series difforent from . x|
¥ that used for tho registration of originaldocuments ' in Register-hook *. « %
PO 1 No. 1. The volumes. shall he aumborad in ono gevies with the volumés.™ * <
(A of Register-book No, I, &4 ' g 4
:, ' o i'\;-, e , . il g " ,Q-

‘f_ - 7. Aoprriowat Records wo 5e KEPT 18 Aub Rigistaation Orrross. -
i Bosidos the Register-bonks Nos.' 1'to 4 mentioned in rule 8 ardd the
1 file books prescribed by rule 6, the following broks and vegistory shall be =
: kept in all the registration offices in forms noted against each, pamely 1= ¢ 4
(1) Onsb Book, (1% R, -2 ity ot ' Gt
{l g A (2) Catalogue of boo! - form No. 22in Appepdix 1). .. 4
- © (8) Hee book (Forw: o, 11 in Appondix )., w1

Appendix I). . T T
(5) Registor of Powers of Abtorney (Form No. 17 in ..

‘i RSN TR

- (4) Receipt books under socbion 52 clagse (b, (Form No. 8511 -
i 1 iTeiTY .fqr gt 1 T bt e p Jj
|

TR e

i ) Appl‘}ndifx I)‘ R . 4 2 MmO
. (6) Registor ' of  visibs  anil' commissions (Form No, 9 in v o

. Appendix 1}, ottt ' L i
(7) Rogiater of 'uppli{mtﬁiciri for sonrel and copy  (Fopm an]g‘; "

" in Appoudix I), PR R .

(8) Reglster of documents impmmcied. and sonb to the dollector _
¢ (FormNo, 7.in Appendix 1), ST 5 2 we s

(9) Register of thumb impressions'(Form:No. 4in AppendixT),

B ;ﬁg‘.‘“’g’- B R v .

L) Miscellaneons * ricoipt ook for - fees' and travelog " |
g - allowaneds under Soction! 81t otr Aub-sectivng (8)+iof fection '
33 or for any fee realisod snbsequent bo registration’ {(Form :
- No. 10 in AppendizI)auplis Vesigglaees 10 4 b e
_ (1) Register” of b&)pie-sl"fi'hd‘;‘inémorahdﬂ,_ despateboed - bo other .
offices (Form No. 28" io AppendixiT): . v g won )
wr e (12) Bock book of fnvnitare (Fovrm No. ‘83-in Appendix I}, .
(13) Rogister of documents ‘' pending 'admission to! ragistrabion
(Form No. .24 in 4 ppendix T)..
(14) Register of fines- under section 25 and 84 (Form No. 25 ;
i in.Appgndix;l),,g T AT i
| : ‘ - .
\_
/ > ;
}I" | : .. 3 . ,:é
.’: “ ‘ .,-1:\_’: .'-" . l}/ ,:ﬁﬁj
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(15) Rogistor of pmcus;;: aad  court-less I(Fuj'l}l No. 27 in
Appendix 1), o

(16} Registot-of refu s (Form No. 26.dn App_;ndix 1).

(17) Regisber of copies, memoranin  wnd sale  cortificates
~ received from obher offices (Form No. 28 in Appendix 1),

(18) I'Register of letters received.
(19) Register of lotters issued.
(20) Chalan form (F(;rm No. 34 in Appendix 1),

®

8. Appirionan RECORDS 10 Bk KkPT TN Recisrnan’s Orrios,

In addition to Registor-book No. 5 preseribed by section 51, and

the books and registers mentioned in rule 7 the following registers sghall
be kept in the offce of Registrar :—

(1) Register of unclaimed wills received from subordinate
offices under rule 104 (Form No. 5 in Appendix 1).

(2) Register of Appesls under section 72 (Form No, 29 in
Appendix I),

(3) Register of application under section ‘8 (Form No. 30 in
Appendix I),

9. Cenrian Ovrron ov Recorp 1v vuw Distrior.

The Registrar’s office shall be a ceutral office of records for the
District, and sueh of the registers of the subordinate offices ns nre not b

be destroyed shall be transferred to it from time to time us directed i
wle 10, ' ;

LA

10, TRANSVERRING OF Recorna o rur Digeriop Ovprom,

(i) In January each year, the following records which have
been one year’s old shall bo transforyed from the Bnb-Registry offices
to the Registrar’s offico us soon a rocord oo i started in that office

(till such time these will remain in the custody of the Sub-Ragiatrurs),

namoly :— .

1 .(a) Complated volumes of register books Nos, [, I, 111 & 1v

and regisbors of Powers-uf-Attorney and file books coubaining  the

memoranda and cOpies reflerrod to in rule i

(h) Completed volumes of rogister-hook No. 4 and indoxes
Nos. I, IT and I'V aud looge sheots of Indox No. 1.

¥l

(¢} Files of trauslutions and copies filed under section 62
and, d !

(d) Completed registers of thumb impressions.

*
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L. Reconvs 1n pe Ueamanenriy Pressovep iy Ruosrran’s Qrrioe,

| The following rocords shall be permanontly preserved in the
I{-l*giﬂhl'ﬂb‘ﬁ “{'ﬁ(‘t), ““‘”""]y f— box g

4
{). CUntalognes ; i, "
(if). Register hooks ( exoept the vegister of refusnls ) and their
indexes prescribed by, and trapslations and troe copies .
) “filed under Todian Registration Act ( Act XVI of 1908 5

) . Ui Registor-booke of doenments and thoiy indexey kept prior
fo Act XVT of 1908; ‘

{iv). Tint of records doatroyed and roporty ol dostruction of

'

rocordy g

{(v). Pilo books of copies, memoranda and sale cortificates ; and

(vi). Registor of wills travsferred to Sadar Office from mofussil
Sub-Registry Ollices, '

12, Rrcorps 10 pe PerMannNrLy  Popservep 1y omm Ruagrrarion
Orrions. .
et : The following vocords ghall be permanently preserved in other
registration offices, namely ;= -
(i} Catalogues ;

L(ii). Lists of records desbroyad.

13.° Risponsisiniry ror savs Cogropy or Ruedognsg,
Bvery vogistoring officer shall be responsible for the preservation
and safe castady of all registration recovds, including those of provieus
yenrs, which have necumulabed, in, or have beon transfervod Lo, his office,

e 4. Bacown or Dastruotion op Unonaiwgn Doausnnes 1778 34

(1} Whon a rogistered document,  which  has  romained

. nnelaimied in any registration offlice for a peried exceeding two yoars, ig

destroyed under section 85, g note to that efleot shall be made in the

margin opposite to the copy in the book in which tho document ig

~vegistered. as well as againgt the ontry of the doowment in the feo-boolk,

_ The note should fuvariably be initinllod and dated by tho rogisboring
i ufticar,

(i1} Before any document is destroyed, an endeavour mugh
always be made by the registering officer in whose office’ the decument
18 kept to induce the presontant thereof to tuke it back,

CHAPTRER I Authentication of Rogistor Books,
o 150 ORRUFIOATE TO BR GIVEN IN-REtisrer Boors.

When a Rogister-book s opened, the pages therein shall ho
bﬂlfl]te[] sud a cortificate showing their number shall be entered at the
i

R

ds

’ \0 Class Dl |
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6 Tripnra Gazobte, Bxtraordinary Tasue, 1955 A, D.
tap of the fiest page by the Sub-Rogistrar in tho Form « “I'his ook
conbaing ., pages congecubively numbored”. When a Rogister-
hook is closed, a cortificate o Hhnk offech. signod by the rogistoring
officer, shull Lo appended fo the last pagn b Bho o) 0f the writbon
portion of the hook, and 2 furbhor cotbifionte showing the pumbse of
pages writbon wpon, and the numbey of copies of doowments, maps, or
plans contained 1o cach, togothor with tho page in which such  maps or
plans hinve been pasted, shall be entored at the top of the written

porbion of the frat page of the hoolk,
6. Awviewrioaron or Coviies ann N o,

(1) The registoring officor shall aubhentiento Ly his initinlg

~wdl enrpoctions in the copy of avery document admigbod to regigfration

whieh, by elause (¢) of sub-sestion {1) of roction 59, is roquired ta be

mide in the Register-hook and all notes o such copy which may be
wade undor sub-seetinn (2) of section 20. '

() e shall alvo allix his initialy to each page or such
nud shall eortily with his Full signnbure that aneh cupy i a
and shall date such cortificate wibh his own hand,

copy
true copy,

(3) All interlineations and corrections in the Rogistor-hopks
shall be made in RED INK wlen ontries aro ondo in black ink,
and BLACK [NK when enlries are made in Red [nk. s

Maraixan, Novgao MADE or QANCBfRLATION op Duuum]uN'r,n‘r
Owoer ov A Civin Cown, 3

(1) Whon a Court Torwards » cony of s decrea cancelling
a registered insleument undey soction 39 of the Specific Roljsf Act, 1877,
the registering officer shall note, on the margin of the copy in the book

in which it has heen registored, the fack of the cancellation of the
instrunient. ’

() 17 a rogisterad document i doolared by & Cowrt to o o
forgery or (o have boen registered by falsa personation, o note of the

Tact shall be mado in the copy of the Register-book and also on the
dacamont ifself, if ayailablo, - ’ ;

P _ &
7.0 Many o Maging Coprecrons,

(1) The peactice of wiping out tucorroot words and figures in
Rogister-llonks with fingor, or aceatebing them out with w knifo, s
prohibited in all regislbrabion offices,

(2) Corrections in such books mush always be made with »
pen ; they must not be made by allering ove word or figure into anothor
but the pen must be drawn through the ervoneous words or figures,
and the correct ones st be clearly writton near, or above bthose shrnclk

A m T R e ——
R v
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oub.or opposite to them in the vight:hand, margiv, . and aueh - carreghions

- attested by the registering officer’s fnitinls

“close by. -

of sgotion 2] shall he s

P

ek

N T

Ley

1)

fhesbed.on ongh gide by bhe initinls oF tho, registoring offie

(8). All corrections and {nterlineations in such books ‘mus o
.nob

AT

, which m nst l;p:  wiitben,
ﬁgurca_ﬁ, b in s clenr; Apagn

in the middle of e etronepus woils v

. ' 3 i e spohn s ¥ - r
* 1 whigh Sirhtya G _.F_;"’ .""rf‘l"‘;:‘ L :
Ceew o LOHAPTER.IL
- Liweuaars o ve orwnn 1o, nn Ooumowsr . nsrp 1 I,
53 g, Dusegior oy Tripuga,

18, The following Iogunges shull bo deomed Tor the purposes of
sagtion 19, to be those eommonly usold inripue -

r D Bongnli, Hoglish......wholo of the (disbrigk nf"l‘r-ipt.wa.'
CHAPTFBH IV.. TBRRITORIAL Divistons, Dusor reron aF Prorerry,

' ’[‘Idnlli'i'niiiz_\:_r_, Divistons, ., g
19, e tovritoria] divisiong o ha{_wcqgr__tli:?qt__]_ untler sula-at-gtiuu (4)

: i,
Cogf o i f

f

Sra {8) registration districts, sub=disbricks and thanas op pulic-ie.-":
stafions ;. : : - '

i §ooRT el B s W

(b): parganas and mouzas, where they exist ; and

¥ (e) Colloctorate districtg, “5F" thess ™ ayp different  from
registration distriots, WA B L
- b ",j'r b r{: ' ' _:..‘.,...I S
v Dusorirrion or Iovgng AND LidND v0 B nivey py
o Akprersnor 1o Goverwmest Mars on Sunyuys.
-20. * In all areas in wixich‘,'nij'iille,_'_bilneéof the acgepbance of 4 document-

for registration, a cadagtral survey s hng” been .nadp and o record ‘of -
rights, has been finally pablished, under the Taw <in foree,  houses " and -
lends shall he doscribed, for the purpogas of secktion' 2L of. the., A

& lypte
reforonce o tho datailag maps pregnred” in the course of tfstwaﬁtl’rve? '
or whers more than one cadn_st|'ai,_sqwey has been made of the S&ine n.réur i
then by, reference to the detailed maps prepaved in the course- of the |
most recent survéy), and &6 the survey numbor of tle plots in "whieh g -
houses: ors lands ure situated i andisuch deseription shall also Bbube e -
arens of such plots in . bhe . nogalion . nged in the srecordg-of-rights andl: -
its: vonbal valie,” The bz nmber ol the Jand . must iuvm'iah]y-fbu
wenbioned. in all CngeK, no:mabter™ whuther tho fund i cudupbpral]
surveyed or nob ' ' GO PR G i T Y TR

Hy .
o
e Provided that, where'the lande to lis; dosoriled oonsist, of - ontive
mouza of taluk or patgaua or other loéal ‘sub-division, or of 8pecifig’
iy Pt : . : LT oy E . i “a AT
portiond of such area,,or of'estate or tenule, or specifié interesty iy eatate ™ "

¢
3
[
ik
i
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op tenure, aml cannot eonveniently b (leseribod by SI.III",'(‘."],!
avea in thoe potabion vsed iu the reenvd-of-vights, “ayel)
b dinpogased it

pumbor or by
deseription muy

CHATTEER V. ==Procodure prior to eoa i nee
of documants Tor rugrisbradion,
Comorrions ap Abntssi Ly

21, On the presentation of o dooument

for rvogistration ghe
registering officer shall Arst salisfy himgolf 1— :

(n) thab it has heon prosentoul ot {he propov oflice (soctions 28,
29 and 30);
(b) that it beara the proper st

_ ! Ampor i exopbod from, or
does nab reqiirve, staimp (lul-_y i

(e} that it is in a lngunge doomed §o |
disbrict or is accampanied by a frye bravsintion i
a true copy {(section 19) ;

(d) that in the caso of any inberlivoation,
alteration, the provisions of section 20 and rule 96 3
with ; ;

(o) that il the docunent s nou-testamontary and rolabes o
immaovable property, the deseriplion is sufMeient (Section 21) ¢

(Fy that i€ the dosument s non-bostnmantary and polatos s
lnuels or housng Ltho deseription of whish i govorned by o vule muale

uudar sub-goction (1} of section 22, tho lands or hoyses nro deseribed
neconding to that rolo ¢ -

1 commwonly used in the
nto snel a language aud

blank, erasnes or
mvo boen emnplied

(g} that if the dociument s nov-festamentary and  containg a
map or plan, it is agcompanie hy tho proseribod numbor of teye copiey
nl thie map or plan [ scetion 21, sub-sestion (H];

(b} that if the docament i not o will,
within the proper time (sections 23 o 2063 andd _

(1} that the docament Las | hees, pregontaed
entitlod to prosont i (section 52 gy section 40),

it haa beon presented

L]
PROGENGRE IN OTHER UASES wii N Dongatentis rvAvssarnns,

22. (1) IT any of the gonditiong indicated in clanses (e} to, (h) of
rule 21 have not beon complied with, or if the nrosentant rofuses bo pay
the proper rogistration fee, the document shall be votirned ab onee to
the presentant with the ondorgnmont “regislenlion refuged” pn unbry Lo
the elfect being mudo ot th snme Bime Rogisbor Bool No., 2

Provided that aection undor this pule may bo defforred at the
requesh  of the parties in order Lo onablo thom to comply with the

requirenents of the Inw within the time proseribed by sections 98 to 26

for presontation of documents,

|

II
i
\

by soms porcon .

e

e i R e i

el

L
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(2) If the dato of oxacution is not gtabed in A dooument o i i
altered op if 4 docmmons hears g impogsible gy g fickitions date anterioy
bo the date of purchase of stamp on which the document; qy My portiog
o it is writton and the eorragk dato ennnot be adgcertained, {(he doonment
shall nnt be aceaptad for rogisteation  plegy Eho  oxetntung enbors  ghe
eorrect dade within gho Wy limil, presevibod by sostion 23, section 25 O
section 26 ag the gnge may be for ghe nresentation of doeuments,

EXPLANATION —For the purpose of this rylg fom

(i) the duto of oxoention of u dosumant ig tho date
i nigned by the PArfon axooubing it nud ghe duie whieh n oe
ab its head is not necossarily tho dado of ipo nxRoeuEon  Ghoygl
facie g o

on whiels jy,
nant hog g
s prig ©

(i} tho date on which certificato of salo by a Givil o
Court was signed by tha (lourt sball be doemed to
exeontion by the Couut s

(i) an alteration 0 the date of oxaention of 4
natensibly foy (e purpone of uvm]ing myment of ghe penalty leviahle
under section 25 anl 34 or lor puarpose of saving it from tie bar shall

¥ o A e e - s L N
not ba rocoguized aumd  the document ghall bo g
exactbed on tha date vriginally ontered therain,

9" Revenie
e the dalo of itg

docimnng il

L g
metd havg heen

Rrcuiving Dovvrmemys FOR ]hanm'mm'mw.
28.  Doenments presentod fop ragiskration ahall by FRORived g uh
n Kine m':linm'ﬂy in ordor of Presentation, and ppch shall he OXaftiee
aud endorged in (ha e ordor ag fap gy practioable, N, dacupient

shall ordinarily ho reevived for vogistration after tha ey fixed for
presentation,

Retsarnarion ap Doty pap Avrioving IMAMOVA T, I PROVIRTC gt ey in
AN ARES T'RANsymRR B BRIFGR I R{r'lulﬂ'l’lr:\’l'lnr\'.

4. A registoring aflicor having Jueisdiction to ng
affecting immovahjo properhy fop Togiabration at

- ho timo of g frieson.
tatidn to him ahall complete its rugiatrntion, nob v.'jtilrﬁtsuuiing tho faot

that the villaga in which ¢l innovable properby affoctod g stbuatod fing
beeu transforred from s Jarisdiction subsedquent to the bresontation of
the document bu before thy complotion  of jig vogistration ; by a
memorandum (Form No. ¢ i the Apponadix T} ahall be Soub, withous levy
of any fee, o the office o the jurisdiction of which tho villago hag hoey
transforred for the purpuse of heing filed in tliat office,

Coph a  docimeys

When, howover, after pg Fasal o register by o registering ollicer
the villago iy nestion is branaforved, wiilsg tho document 4 an appes|
bofore g Registrar ne ip g stah bofore o (v Uourt, to the Jurisdiction of
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nanthor Sub-Rogistrar, e docmment, il the Bagisbear or the Court
orders that il shall be registerard, shall he representod for pogishrmtion
v the registering olicer in whose sul-listeich (he villago has hoog
transloreed,

Prouppux BN cash op UN;’\VOIDA BLE DRELAY,

S5 (1) Whon n document i presenbod wdep
sectinn 25 to a Sub-Registrar, i shall, aftesr oxamining it with vagaud
to Lhe particulars montionged mrnle 20, rocord on the doewment the
eudorsement uudar elauyo () of sub-soction (1) of soation B2 nnd nlso
the endorsemont undor suetion 58, il the excentunl j prosont, nud forward
the application reforeed Lo iy sub-gection {2) of seetion 20, topother with
the statement of the presontant oxanined with regaed to the ganso of
delay, to the Registrar of the Distries with any vemarks whicl he may
wish Lo make in Tavour of or agaiush tho necoplanco of the deed, TI the
Hegisiear passcs orvder that tho documant may bo ageepbod fop
veerdsieation, tho Sub-Registrar ghall roalise tho fine wndop suekion 25
aud dend with the dociment iy the sawe mannor ag a documont prosomled

within the time allowed fop regisbrabion,  Lhe wenal registrabion fee ghall
e realised by the Sub-Rogigbir,

sub-section (1) of

(B A receipl, iv which tho Im:ulings preseviberl in form No, 8
in Appewlix | shall, as far ag prasticablo, bo $illud up, shiall be greantod
Tor the docwment from o Aeparato recoipt book mainbadned ander cluuso
(b) of subasection (1), of section h2,

ATTBSTATION O LHTIILIN EATIONS, iLANKS,
FEASURES AND AL1BRAT O3,
20,01 When the exomiant, of iy
b shialdl b wpadved to altest all ingoe)ly
alterations as preseribed by section 20,

|ir}r'ilmﬂul- APty i_li‘]‘!‘l”ll!l.”j’,
oations, blanks, orasures and

(Y When e appears by reprosenlakive
atlestabtion of suel represeutative oy d#pont shall |
fvterlipeationg, blanks, erasures o wlierabions gy
character, or if duo eause for guch

1

o ngoent,  the
e acoeplod, i tho
9 ol an unimportant
RCCuptanco is shown, '

Revers or Docusngs ruskargp 1o WRONG OFRIGH,

S7. (1) Whon a document is prosontod to a vagistering offienr
whake offieo is notb tho proper oflien for jiy vogisteration, ha ahall ol
it Lo the presonfant with the endmsemont “Rolyryed for presonintion
at the propor oflice™, 1

() When a documoent 15 reburned

mdder suh-prule (1), no
eutry shndl be made in’ Registor-book No, 2

-l .

5

|
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Darponnmms or Doaumesrs mor THiny Seeass

28, (1) Whenever ik appears bon rogisboring oflicer thoba docamont
presented for vegisbration is not doly  stamped, ho slall nob realise the
rogigbration-fee but shall Jmpound the doewnent ab onee qoder aneiron 33
of the Loding Blaanp Act, 1888 wad shall onter i wilthout, drlay v dle

register for vupomuded doconents (Forn Nao 7 3o A ppendiy B

(2) Mhe hesdingd presevibed 40 Porm Noo 8 Do Appewlis
1 shall as far as practicable, he filled np in the reeeipt grovotod 1o dhe
presentaat wnler elause (B) of sub-soebion (1) of section B2, out of o
soparete buok of reeeipts to bo maintaised Tor the purpose, and e
words “Document impounded™ wladl Lo reeordel in Red ink on Ehe
roceiph undoer Ghe registoring olltcor’s sigratee,

(8y Before Torwarding the docwnest o the Colleoloy, the
vogistering officor shall reconl on i =

(1} the endorsoment “buapownded and Yorwaeded to bhe Oollechar
under sub-gection (2) of seclion 88 of Ghe tadinn Heamp Act, 1ROY

(i1) the endorsemont veguived by clause (1) of subsection
(1) of soction 52; and

(iii} il the exeentaut g progent, the endorgoments voguived by
section HY.

Propsounk wies Lnrorsosn Docvaen? e Rronnsn
Y ray Clonneeeron.,

29, (1) When an @ ponuded docwmuent i oroecived back from fhe
Collector with his codtificato thab it i duly slanped or is nob chargeahls
with duby, ov thad thia propee or dofiath glempahily han boon pad, {hes
veegisbering oflicor ehall sont apobice Lo Blo presentant yogqueating hin -

(1) to apponrre o or hefore g a1 dale with the peceiph whinh
way given o him on prosontation of bho demnmont ;

{h} to puy the necessnry fees on or holore o Bxed dale 5 nnd

(e) to bako stepy [or the registration of the doenment i the
admission of the execoution was pob vecorded Tiefore proceeding undey
rule 28 ; aud on his complying fully with such vorpoest, the registeation
shall bo proceeded with.

(2) Phe said feos may hoe taken cither from the presontant, if
hes appears, or from the person vominaled i writing in thab behellon
the receipt, o from bhe elaimant 30 he voluotarily tlendors i wad e
requisite entries shall thew bo made in the fee-book aud i the veenipt,

(3) When the foos sve paid by the elnimant, o rocoipt elindl be
given to hiw o form Noo 1 in Appomlix .




s Tripura Gazotte, Mxtenordinnry lssuo, 1955 AL 1,
:

(£} LT the presoutant ov any ol the persons meylioned in
sub-vale (2) fails to pay the neesseary foes on or hofore the date {ixad,
registeation may be volused for non-pirment of fers, provided Lhat the
registoriog oflicer iy satisfied that 1he notico roferred to Ling beon
received by [,

Pratgoene wimn Seane Vinnors Brnonmmens wow 4 Laponagy

Nov UNpsrsTons oyt Rudisrinisg Creirtcmne

du. I the stanpevendor’s  endorsomeut on a docmiment
[:ujgn;lggr' not undersbood by bhe v
cummenly usos
prnnslatinn w

it inon
egatering officor, wwd whiech is uol

Ui cho district, the prosentant shal] bo roguired Lo file n

hieh st bo cortifiad So bo a (e bransdntion and  ablostod
by the prosentang,
Provencios om Prusmns ATion oF Posumssy i wiion Beoia s

ML
Orriunk 1y PrusonanLy Invrnesran,

dlo (1Y If any document in which vegisboring olficer is personally
iberestod, of hor divectly or indirectly, 19 presentod to him for ra grintra.
tion o if ha js asked to antheuticato @ power of atborney manted for the
registration of any such documont, be shall recommond bho parfiety
praseut the docwment or power ab somo othor vegisteation offiec o
the provisions of weetion 29, seetion 30, or olawso (a) of subegoet 1)
of seetion 33, as the vase mey he,

(2} Tf tho parties, afier being: vecommended to prosent syeh
doemment ar power ab somo ofler office, insisk on the vogisbration of he
document or the anthentication of thoe power of attorney by the said
registering officer, he shall vegister the docuiment, or anbhiubicabe bha
pawer, as Ghe cage may be, and, if Fa i ol

himsoll a Registiar, shall
repork the facts to tha Registr:

st e hom he ds agboedinate.

Procepery Recanoive Acopr s wos op Dovoansnr Runatineg wo
Provwwey pawviy v INpia ann vaweny our op e,
32, A decument rolubing to property partly situate in
Partly out of t may bo accepted  for vegisir:
within whose sub=ligbriet come
aease the certificaty of
Brean offociod uu]_jr’ s ore
within {udia,

Indin angd
wion by the Sub-Regisbray
pertion of the propecviy Hes, but in sueh
rogistration vhall show thab tho registrabion hing
grrds ik povtion of tho peoperty  which lies

CHAPTER Vi—Visiry any Consigsions,

Pavaenss 1o Aceoypany APPLICATIONS von vigirs on Coasngs o,
A8, All applicndions for” visits nudor the
subeseetion (8) ol seotion 83, or sub-soobion (2)
mrue of comnmissiony ¢

proviso bo section 81,
of section 38, or for the
mdor subsstoction (3) of section 48, ov sub-goution (2)

|
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by Bl amouni of tho fee ov
oo churgoable ay woll nu the wtnouns of Trea velling sllowsnea elnhinahin
hy the registoring ofligor o Commnidssiopor, and shadl bo entored in the
reister (I'orm Noo 9 i Appendix 1) proeseribed by pyle 7. No visg
ghall lie faarl o sommisaion [ELTEVS SRTPOTR W)
allowanen hnyo hooy paied By bl tpplicant

wf seetion 88, gk o arcopariod

weEn ] oo oy Fogar and braveliing

Ruowrer von Pava s e visee U8, 31 o SECTON 88,

- 3 h Wihew tha amoiuts roferred by rule 88 arn paid in respoeh of
a vigik under tho [OVISO B seckion 31, op aubrsoetiog (1) ol uwection 5,
the rogistoring  ollianr sl rirant o reeeipt there

dor in Form No, 10
Appendix 1,

Poaum am Seborgem o Cos s Es o,

an, Bvory connnission shall be in Foprm No, 5 in

Appondix 1, and
shall bo endorsed on the docinent iy cospoet of whir

I ib i issted,
LM B8 ION Jo WIOM 10 B [sxirgn,

36. (1} A registerivg oflicer shp]l ordinaily issue his cormg wission
to some saluriod momber of hig eatuhlislymont

submdiabvict, whiether witling tho sanus distiied or i anokhor
commission shall ho issul to the .‘_-h:h-Rngisi.rm' conceriel |
af the commission, the Sub-Rogiabre ey, Al e gnn
divect a agloried e mbor of i catallishimont

Providod thing if the Preson 1o bo oxamined eogides i anothoer

distrivk, fhe
On receipt
Bob atbond personadly
o oxcemis thp commission,
(2} Wheu a registoring officor semdy Bocomiisgion ta anothor
oflicer under the brovisn Lo bl (1Y of v HTY O Y shasfl ab 4o s
Bina  dnoplor 1l travedling  wlowanee o Tany) puid iy todpocth of the
commmsston hut shul! erodit b conmisaion |
et ol rewibbing phe bravolling  allowanes
applicant.

Sib s aws acoounts, hop
shoukl bo borge by thoe

Bxammarion oy VoMM iNgioN ey ny Racisranm Gewromn,

37, A regisiering licer IERY  OXAMING & comminsioner peraomally
i the office of [he registering ocor, bortehing any of the cireumstaneey
eonnackod with the dinchurge of hiy euitindssion, and, iy parbicaiar, with
ieforence to the voluntayy nabure of the adnission of execntion of a

doctimont,
Proospimg s xmarron op Uommiasion,

8. (1) When any conunission has hogy, exveniol, thy compigyiones
<hall roturn 6he dosymeny, to which it velatos £y gl oflice from  which
the commivsion wag g, with g report in Form No, 6 iy Appondix {1,
evdorsed on the sui] document,



£, Tripura Ganetio, Matraordinarey basae, 1955 AL D),

I the report, aliall wake
ont holow wuch renagrh by Foro Noo 7 i Appandix 11

CHAPTER Vi,

Mixes g0 ns Inposen insen Swemoxn 84 (1) arei 814 (13
DOAL OF PN,

A9 1) Vines undor sub-sactiom (1) of section 25

<5 and the provigion
ta suh-section (1) 84 shall bo im puserd aecording o the following senle :—
Prutap ov nuoay,

(1) When the delfny  doey nof,

exceed seyun daye,

(2} Tha registering oflicor, on reecipt o
AN el g

Awotine or mine,

A T eoual 1o twice
B amount of (ho projpur
Bepsistradion foe,
() When the delny nxeveds A five oqual Lo foge
feven duys, but does nut oxaned oue tunes the anmonnt of tlye propor
nianll;,

registralion foe,
() Whon the delay excecls

one month but dues g cxeeod  bwo
Tontha,

A fine eeunl to aix
bimes the awount of the
proper rogistrabion fhe,

A fino equal bo oight
Bimes e amount of fhe
praper registeakion [ee.

A fine equal lo fen

Lho  amoab of 1l
proper registrablon foe,

{2) The said fnos shall be dovied in addition %

registiabion feos, e finea, when ronlined, shall be noled on {he

documaent with the  pmmbor mud ke of the arder of Cho Rogrisbinr

directing tle reeeptunee or rogisbention of the dosiomonb,

_ 4} When the dolny  exeerly
Bwo months, but does not exceed throe
monthe,

() When the delay exceods
threo mranthia, bub doet nob exeacd four Ty
monthe,

fr the propar

CALUULATIUN OF FINK PO 1RLAY 1N Avemguanon on 8 pooNn
AND Bunskoir e Oucastions.,

40 Lhe fine {or delay i apponrance loviable wnder the provise o
subsection (1) of section 34 on the gecond, thind and gnbsceqnent
aceasiony in respect of ouo and Hie snne doenmoend shall be the difforenes,
if any, bubween the total ninount loviahle up io the socond, thivd awd
sibsequent occasions and tho five or fnos proviously Jevied.

UAntuLaTION O FINEA WIHEN 990 ol AORE COPLES
ARE PIESENT 3.

Hoo When two or more eopios of docinent, exeentod by tho same
prrtics, are prosented for vogistration at Lo sawe bime, the Foes I posed
undar sub-section (1} of section 95, or under the proviss bo sub-section (1)

!
1
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of  saction 31, shall ~bo endeulntod o For one  deoument anly,

rreapective of the uumber of copios of the docmoent which mny b
rogistorod, ‘

RIS 10N OF FINs,

12, (1) Applicntions for the vemission of sual, linos muler  gsetion
70 may ho filed with the registoring  offioer, Bot o el application
shall be fiecepbed until the fino hns boon priid.

_ (2) Whan any sunh apphoution hag beoy aceepbod, i shindl ba
torwarded o the Inspaetor-Ganoral  of Rogistralion with ney rerarky
which the registoring ofticor way wizh to make,

3 ' CLEAT TG, VL1

Prottin iy oy ATHIRE PANGE O 000 M HMEH FOR R A monN.,

RbBoRs Uy BNt 0 Crpririosms ge AUMISSIBLLITY,

43, U she requirements of the low have been compliod with ju
respect of sll the particulars indicated in vale 21, a certifieato of ailinissi-
bility in Verm No. | in Appendix 1 shall bo cudoreed on the Ineo of the
docament, and shall bo signed and datod by the vogistoring offjcer.

Liseymnns on MORM PHAN QNI #1401 0 PAEIR,

4. When a doeument oceupies more tan ono shoet
seal oud the intbials of  the vegistoring  oflicer nid
attachod bo every sheot sb the time of prosentnbion.

ol paper, the
the datie ahall by

. R o wew AN e,

a5, (1) Aftor cudorsing on a document e cortificate of admissi
bility reforred to in rale 43, Gl vegistering offiecr ahnli roceive the
vegriatraiion foe and tho fine G any), payab o wler sub-soetion (1) f
soction 25, and chall enter the respective amounbs  thereof on the
document closed  to the said aerbificate, and af the swme bimo  the
requisito ontry shall be made in the fee-hook.
() The smounts of the feo and e ne (il any), paid shall be
respectively  ondorsed oo the roceipt  given  uywmdor clanse () of
sub-section (1) of section 59, in Fovmn No. & in Appoendiy ]

Exvonsimim now vo ng MADE,

46, (1} Tho endorsoments requirod by sections 52 and 58
written in Forn No, 2 or Form No. 8 ju Appendix |,
may be,

shall bo .
ng the cose

(2) All ondovsemonis, whether mate
section 58 ov athorwise, shall be ndoe in
therpto shall be mmle 1o, blacl ink,

andor  sostion: 52 op
red fnk excopt flint sipnatnvos.

Wty
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(3) Rubber stamp for the formal parts of the endorsements :
; may be uged in all repistration officon inloas otherwise orderod’ by fhe 4

ilmptec{a)rn(}anm'nl of Regisbeation in o cclsl enacer,
' . Lewrunn or nowuR s UNREGISTHRED, 2

- . {#) A registoring officer may, bofore the ordor of registration is
passed ab the request in writting of the parsy prosenting the document
for vegistration, allow him to withdraw the same with the endorsement
“returned unregistered ab the voquest of ‘A, 13’ who presentod it”. )

Loanmcioarion o# Wxeowrany,

47 (1) When the vegistoring officer is nob pm‘smm;l'lyl .uc{;'u'n.intr)‘i :
P with the executants of a document presonfed for regisbeabion, he shall 4
" vequire them tu furnish the best sestimony Sbtainable to  establish their
identity, such as that of person known to the rogistering offiesr or that
persous of apparent respectability.

-.-?..a-n' g e

o {2) The rogistering officer  shall satisfy Tamsolf it lie
€ ideutifier is renlly aecquainted with the povsen or persona whom e
proposes to idenbify; and the idonsifior shall he agked to stater the name
of the person to be identified and also  whobher such person is really
the person who hoe professes  be. :

amian g S e

PR —

SranaTuRy op Liaarunary venaon,

Pl

18, Whon a poraon whe cannob write, signa his name by masans of
a mark or by tonchiag tho pon, bis namo  shall bo rocorded ot longth”
andd tho writer of tho namo shell alro sign his own  naume in atbostubion
that the mark wns aflixed or the pen bouchod in his pregence.

1 o i

Thuwe Tvreession.
449, (1) Wheu the execubant uf a docutnent ;—
(1) s nnablo to wiile, or
(if} is nob peesoundly kuown to the  regisieving offieor, ho

g ahall, in addition bo signing his nnma (in tho mannoer indieatod in rulo 48
if he is unable to write), imprint the mark of his lelt thumb on the

i document bo be registeved and also in tho Look of thumb impressions Lo :
be kept in Form No. 4 in Appendix [ : '

Providod that, if the left thumb of the executant be deloctive ov
injured, the right thumb or avy other digit may be used, but in that cnso
or in the case of an oxcoutant sufloering from small-pox, leprosy or other
contagious disease, a note of the fact musat bo mado in the spaco
resorved for impression, in the book and also on the doeument, montion- i
ing the parbicular digit used, and explaining why, in_tho esse of
gontagions disease, ne improssion coulld be taken, .

r i * ﬁ
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(2) The said mark shall be winde by n slightly  rolled
impression of thoe exeottant’s loft thuls {or othor diprit, aa the case I.il\n{}l_"b{‘-},
baken dn, printeis ink off a flab ploce of bin properly prapaved for
the purpose. 5
{3} Bueh inprosgion in the rvegistor of thumb tmpregsaions
shall ho initaalled by the registering olfiver s well as by the olicer
taking $he impression or, mnocase of Pucdanashiv Indies, by their
Identifiers. o
(+) When savaral dosuments oxecutod by the same PETAON AT

admitted fo vegistrabion, a separabo B improsgion need nob bo taken
in resjuch of cach dosunient.

(5) Notwithstanding  anything  horoinhefore conkained, g
ragistering officer may, in his diserotion, dispeuse with the fnking of
tnpressions in the easn of persons of position vegarding  whose ideﬁ't-ity
there can be no doabt or room for sitspicion, evon il the cxoesutans is nob
persoually kuowun to him, ' -

{6) The provisions of this rale shall apply mutatis mutandis
in the case of illibeents iWdentifiors of execubnnis,

FURTHBIL PROVINION IN REGARD TO THURLE LUPRKSSIONS,

90. Wb dmpressions of oxecutanis ov theiv idintifers ghall b
takeun in the proyouce of the vegistering silicer. Thoy slll be taken 1o
tlie printed form of hook preseriled for this purpose by sub-rule {1} of
rale 49 and on one side of the popor only. The serial number of the
thumb impression taken in the  book ahall  be (quoted against the
impressions on the back of the domb, 2 geparabo baok for thawnh
impressions shall bo kopb for auucs of visibs <5 eommision,

LDeniat or EXe0urioN 8Y oMy o i Bxpuvrwanrs.

8l. Where some of the reprosentatives of a doceaserl execatont den
execubion while others adwnit it, vegisteation of the docuinent shall ‘bo
sltogether refused, subject to the provisions of seckion 73. '

Procupurs on sANURE 08 Tir BxsouranT PO ATIEAR WITHIN
o FOUR Mowrtits ¥roy Bxnourion.

v

22 (1) Wheu s docwunent has Dbeen presented fo a Bub-Registear
for registration wishin the poriod proseribed by seobou 28, namely, four

menths from the dabte of its axeoubion, nwl the executant fils (o appoar

Lo admit execubion within tho worind, tho Sub-Rogist e sk, imine-
diately after the expiration of l-l\rj gaid poriod, roeovd a formal vefusal to
register leaving it to the pacbics to appeel to the Rogistrar under soction
78 wibhin 80 days if they thivnk proper : *

I g ;
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Frovided that the Bul-Rogistenr shull vot reoord sush an ordop
if tho porson preseuting the docament or cheiming wnder it Las, belore
the expiration of the sail poriod, ini
to prevenre the appearance of the o
ezeinination; but in that case the Sub-Legistrar shall roport the watter
to the Registrar far orders ab the end of the said period.

: (2) Iv the caso of ay appeal under section 72, wmentionod in
sub-vale (1) the Rogistrar shall not pass an ordor directing the Sub-
Registrar to rogister the document, unlesy it is shown,
of the execntant bofove the Rogistrar, that hi nouappesrance bofore the
Sub-Registrar, within the povind prescribed by soction 23, was due to
brgent necessity or unavoidable aceident.  Tf the Registrar passes such

an ovder, a five shall be finposed as providad in the proviso to sub-gockion
(1) of section 84.

on the appenrance

(3} I the euso relorred to in bha provise to sub-rale (1) 1~

i b
i (a) the Registrar shall, ou recoipt of the Sub-Registrarie
report, direct the document to bo kept pending the disposal of the
Proceedings initiated under secticn 36 or section 38 bub nob for
rxecading oight months from the wabe of exesution. Jf the execnbant
vefuses o veglects to appoar onthe legal sorvieo of bhe gummons o whaon
the registoring oflicer or the Commissioner visits tho axeoubant’s

residence, bho Sub-Registrar shall refuse, woder sectioy 35, o rogister
the documient

a period

(h) i the executant appears oun the gervice of the
and scinits excention, his admissinn slall be recordod
called upon to sulinit su application to
undor fhe proviso o sub-section (1) of section 34 vxpliining the canso
of the delay in his appearance.  Whon such an application is reeelvod,
the Hub-Registear siinll forward it fo tho Begistrar with nny rewarks
he way wish to make and awaib orders;

Haminansg
and he shall bo
the Regisbrar for a direstion -

(e} tho Rogistrar shall considor the causs showy for the delny
i appearancsd of the executant and may pass an order direcking the
sub-Registrar to vegister tho document on pugment of u fine as pres-
cribeld by the proviso to snb-scction (1} of sccbion 84 ;

- {d) if the Registrar is unable to accopt tho cause shown for

the delay e shall divect* the Sub-Registrar. to refuse to rogister the

docwment ;

(e} if the executant refuses of is nnable to show enuse for the
delay, the Bub-Registear shall nlso veport the case to tho Registrar for
3 J ; ;
ordors ;

% . { : : i ;
o T {f) it thie cases meubioned I clauge o) bhe Rogintrar sholl
direct the Sub-Legistrar to refuso 1o register the docwment ;

Wiabed procecdings undor section an
xecubant, or anler section 8% for his

Y
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- (g} tho Sub-Registrar,. on reneipt of the Registrar’s order

ander olauser {d} and {f}, shall record an ordor of rolusal  under sackon

B4 for non-appsarance of the exocutant withio the period of four months
~from the dato of execntion. ‘ :

) The provisions of sub-ruls {1} of vule B2 shall apply
mutatis mubandis in the ense of documonts presonted before a Registrar,
Tn sach cases there shall be uo appeal to the Registrar from an order

- pessed by himsell. ! |

)
1
i

Proospurs oN l"'a\il]i.!lll"ﬁ O THE BXECTTANT CO ARPEAN AFTIR PAYMIRT
OF A FINE UNDUR §UCTION 20 WiNTIN PIGIT MONTIE OF EXROVTION

. D& w(!) I tho thmo For socopting n docinmont for rvegistration has
boen extonded undar seetion 99, and the oxecutant fnjls to appear to
admit execution within the period of eight mouths from the dabe of ifs
Jexecution, the Sub-Ragiskrar mnsb immediately nafter the axpiration of

o« the said period, recovd a formal vefusal bo regiater, lenving it to the

_ partios to appaal to the Registrar under seotion 72 within thicty doys,
if they think proper :

Providmd that tho Bub-Rogistear shall net roeord auch no ovder if

2 fa A e e e ey e e e e S R
i AT A R ey iy e o i m — ann S

the person prosenting or elaiming undor the document hes, beloro tho -

expiration of the said period, inikisted proceedings wndor sootion 36 to

procuro the appearance of bhe executant, or under seckion 88 for hiv

examination ; but in that case the Sub-Registrar ghall report the matter
_ far the orders of the Regigtrar on the oxpiration of the said period.

; - (2) In tho case of an appent nnder section 72, mentionsd in .

& gub-rule (1) the Registear shall not pags an orvder directivg the Sub-

Rogistear fo ragisber the documeut, unlesy ib is shown, on the appesranco
of the execntnut bafore the Registrar, thalb bis non-appenrance. before
tho Sab-Registrar within the period extended nuler seckivn 25 was due to
argent nevepsity or nmivoidable sceident. 1 tho Registear pnsses -Ruch
“has ordles, B fino shall be fmposed we providad in the proviso o aub-Beotion
(1} of section B4, in.addition to t,}?e fina already imposed ' woder: gub.
o H

i

. (8) 1n the case referred to in the proviss to subarnle (1) i~

" (n) the Nogistrar sball, on receipt of the Bub-Tegistrar's report
direct the dosument to be kept pending the disposal of the procecdivgs
*initiated undoissection 86 orscction 38, but wot for a peried excoeding

. twolve monthi [rofit tho date of ofereution, “TE the axecntont velnaes mied

_negloctg to epoeay on the logal service of the summons, or whou the
Yagistering olficer av the, commissioner visits the sxecutant’s residenco
ho. Sub-Roegistrar * ghall, under secbion 85, rofuse to rogister the
%OcamenE : ; L S R

. o ¥



e T el

3
3o ~
;
By [
¥
L 200 7 Tripurn Gazotto, Bxtenordinary lssus, 1055 4. D,
i O N DY ¢ the exientant nppoars on the sorvien of the sammons
oo e and admits sxocation, bin sdimismiow shall b roeorded and T cehall he
) s At led upon 6 anbinié an applieabion to the Vegiatrar for o' diyeclien
“ nnder ihie proviko to aub-section (1) of section 44, éxplaining '~ causo
§ 1 o f the dalny in bis appearance. When suceh an applicabion s -oieed,
1" L Lo the Bub-Registrar shall forward i b the Hogietrar with any vemarka he
< e T oy wish to make and await orders
BEoog wE R i A =
i ' (e} the Rogiatear, altor eongidoring the eanssaliown* for tha
" delay in the npnonranao of the oxseabant, wny  pass an ardop diroeting
I3 : i . " T .
b (e b0 -Bab-Registrar. to recister the docwment on peyment of o fline ns
@ « presevibed by the, proviso to sub-seetion (1) of soction {4y in addibion to

-,

g

3
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- mE g e

.
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the fine alvendy imposed under sab-geckion (1) of section 25 ;

'

i (d) il the Tegistrar is unable to necopt the eanss whown for
g ik

1 the delay be shall direct tho Sub-Registvar by refuse to repistor fhe
e et docament ; . ]

orderg ;

o) L *
J T (e) dF the executant refuges or is unable to show eanss for {he
SR dela, the Sub-Registrar shall also veport the eada to' the Tegiabrar for

AR in the easor mentionad in eliuse (o} the Reginlrar nhall

ot et Aivaot tha Hub-Thgintrar to relysa bo roplubor ha doounient
!

v e <o () the S8ub-Tlegistar, o reeaipt of (o Registrar’n order noder
ity clanses (@) and (0), ehall reeord au order of refusal undor sechion
f.;,fqﬁ'._,ncn’:appem;fl:n;;ﬁ of the axecutant within the period of eight months
from the dabe of ‘execution.

OME Raah Pt

L {9 The provisions of gub-rnle (1) shall apply nutatic midandis
in bl ‘cada’ of dienrdonts prdsented  bafors Hoegriatenr. 1o cuel® ordgos
" there shidll'be" " no appeal to the Regiskrar ' from an ovder pagsed by
wppe g . ‘

sl ‘mmeﬂf Pheilalt G ity gedlov gt e e gl Ty T i .
CIO et ol . ;

-'l'.il.i--':':,'._, R I i (R R PRI
ot WILFULSREPUSAL OR KAEGLUOT £0AMTEND. AND ATINIE, T - e,
Tir y 7

e TR A bbb ofiedr Sld]l ‘vadtnd ?fisj"rii‘ﬂﬁ}"’n.f' risk: AL vagisber

““nidocament findet ‘section 35 s aodn'ad e 1 Anblafiod that the | kummona

s hag been served according to law and {he "eXéedtant “Bhd “refused or
vt {eglectad to nppear .gn.;hhaﬁppoinmd dabo., iy 0 ;

e RuaisTaNTIont o RocwMENT BXBOUTED, BY SEY kAT, PERSGSE,

cepme s v e g b i - 2 1 S " |
G B3 Tn the Sasd of n dabimant 'r;a]x‘r)‘c'm'ti:d 'y everal porind, who all
L 3o o Apear bofore thie” pegistering - ofiocr, 3t any of g’ bxoetalibs douy
ot pexecubion, the deedshall bo. rofused egintration fu isdpeet of B and
S s B l‘egiﬁtﬁ,;’gﬂ"_iz‘l__‘i:&.‘;sl‘i'!faqb.]np_ bbose wwho  admib, " T gonie of Gl -:fkecni-aul.ﬁ
gy pappesy and admit exacubion and "others do not ap ant, . tae doeument
ghall be 1'egi5teﬁeﬂ in reepect of thote who ndmit, and registeabion shall
be refused as regards othets; g I L
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178, 88 well cng the penalby hnposed’ undop

1:'_:;re_gii?ibe;x;?%j;i_l’_jn'mc!uted within the satd poviod of four

direis adu g (2) Inatcheonses the date on which
o bhe {Registrar . for shis  decigion shall
oy pregobation, 5 E -
Mgt ol o

setbiigloirg v s Rpbonn o THIARONS;.

s ﬂééffbn 745, s rphsdng Tor o Fusting by' vepishlh s ai

e J:ﬁ:{l?t_r ba “mnde in Hojistambook “Noo 9 (Posin No, b2 A
= with hid Gwn Dand, the regsous Dotrig Fdll s il ‘eledily stated! -

Tripura Gnzotbe, Bxiraordinary Tssue, 1955 4. D. 21
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ik (i) The progadure prexoribod by vale 52 shall
tho caso of dacumonts roforred o i saotion
Ghat the poriod of four months veferrad fo in
period allowed under the provise to hub.see
be reckoned from e date of the arriv
not from date of their exeeution.

apply also in
26, with this exoeption only,
that rale and any extended
bon (1) of soction 84, mmst
wl of sueh doeunonts in Indis and

“(11) Buch documents shall naob, umdler
admibted to vegisbrabion maro thin wiglsh
arvival in Indin,

Sy otremmstances, be
moukhs feom the date ‘of | thoir

3

=
I_’R__QJ}I-IIJUH.E RECGARDING DOOUM BN T FXEQUTRE PARILY IN INDIA ARD

Big i-'-”l’['faf_‘.'_ ol or 1,
H7. 1o the ease of a doe

and, by others out of Tucia, the party prosenting the docnment, niay
proceed at his option nnder seation 28 or seobion 25 dnstond of under

seetion 26, mid if e does an, the provisiona of hose sections shall

IEennrration op a HOOUIMMBNT MTOI THAN FOUR MONTILY
ATTHE PE8 MG LoN,

58. (1) Wheu a docomont’ is presonted for- regisbration or the
exesubion thereof ia admitted mora than fonr moenths alter the execution,
and the Registrar decides that the dosument should be admitted o
vegistration, ho mny oithoy e @
= {n) regisbor the dooumant him»;i.-!'ff:iu whiclt enuo bho  oxben foe
preseribed in Arbiole “&" of the Tabla of Fees propaved under section
sectivn 25 or the proviso
b sub-gection (1) of geckion B4, ns the cnse may

(b)) divect the rogisteation of the documant,

on pavment of thé
said punalty, by nny Sub-Registrar in  whoso office 1t

coull have heen
months,

application was made to
bo regarded as . the dute of

-
s a
. -

—_— Eowiw

MOR RBFUSAL T RUHSTHR.
Siyfaild e o O < M poknen yu g . 5
TS MY e idginelifig ! oMior vectirds, uuder ‘goction 71 or
tbdument, tha record

ppondix 1)

.

il ng

TN T T

ument execubed Ly soma of the parties in,

be, shall be Tovied ; or
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{2) M tho veasors inclwdo tho feet bhal ono oub of nevoral

axeoutants declines Lo comply with tHhe roqiiraments of the In ¢, hiv name

muast bo #iven ;b bhe rogistoring officer i donbbiul as o bio klonkity of o

pavty m}mli;w;,f exavublon, e grounds of is doub musl by ghabed,
CHATTER—IX

" ADMIKIRERATION AND MEOORD OF OATHS,

UATIE WHEN TO BB ADMINISY IRED,

60.  "he diserotinn reposed in the registoring oflisor by seetion

63 G administor an rath shall nob bo exorcived wunloss e donble Ghe

bruth of any vorbal statomant made Lo hiim.

Foust ov oavn 0w arpmicaeron, %

GI.  Aw oath or affivmation ailministered by reo toring oflionr inday
bhe provisions of sertion 63 shall be ndmivinborcd + wding o tho foro:
nf oabh or afirnation preacvibed hy the Judicinl Commissioners Uiourt,
Lripara For witnesses ander section 7 of the Indian Oathy Act, 1873
(X of 1873), and reproduced in Appendix 11

L
Qsrits 10 ne RGO SUIARADR]LY.

62, Statements made on oeth shall nok bs reenrded cn the document
bo which they relatie, but shall bho recorrdod by the rey’ “ing offiesr fu
his own hand in sepurate sheots boynd bogethor in o ook Gla, and
notd to the offsct that Ghe stabemnobe have boon go reoordoad alinll be
endorgod on the dosnment iteoll,

: JOLAVTER X,
TROUBDURE ON THE ALNISSION OF A DOOUMENT 10 ROCISTRATION,
DOoua By To 1K ORI AFFRE ADWISSI0N O HEROUTION,

il
64, When all the persony exacubing a documant, or their voprogon.
busives, assignoes or agants, have appeared and adiitbod i gxosntion, the
dosuments shall be sopied inbo the approprints bok

PROCEDURE ON BBGIETRATION OF SO0 BN PHMH AR 1N
TP LAUAT L LI PLEOATE, W10, O0PHi,

6d. When v or more copies of the same decument ara aclinitded
to registration at the swne time, each copy shall be daparately numberad
in the fea and the Rogistar-honks, Al sudorsemonts shall he weibion
upnn eaoh copy, but i shall 196 be nesesgury to eopy the dociwmenta
more bhan onee in the Rogistor-heok.,  So fur as the d nplicate, teiplivato
on other copien are concornnd, only the eadorsomonts (neluding the

»

stamp-vendor's endorsciment) and tho Chuifignt”, if puy, vn thor shall be

copied,  Acnote ¢hall, of tho same time, be made in the contra) portion -

roserved {ov the copy of a docnmout in thy ook showiug the aumboe,
volume aud page of tho register in which the original hag been copied,

x &
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Coriss Or MAPS OR PLANS REVRL 70 spoTion 2 FUBSBUTION (4.

65.  The cupioa nf wnps or plans which nro required by sub-goolion
() uf goction 21 o necompany ducwmoma musb bo atbostod ag bruo oupies
by thu siguabures of the porsous executing such docwnents, op by the
: 5 : e 3 R
siguatura of thoir sgents,  The origival maps or plaus contrined in the
- dvcumneats wnat, ow aceoptunes of the doewments, ho sizenod, daied and
i senled by the registering officer,

i Uorigs op MAPS OB PLANS QONTAINED IN A DOGUMENT
:g ' BHOUQIT POIL RE-REGISTRATION,

G0.  When s document coubaiving a wayp or plan s prosontod  for
E re-registealion under sochiou 24, the partios need nob deposit {ragh copies
_f of the map or plag under  sub.gection . (1) of section 21 ; bur tho
P registering officer shall covtify, on re-registration, sgainst tho copy of
: the deenwent tuade iv tho Register-book bhuk the map or plun wblachoed
*to it, s the same as the oopy of bhe wap or plan which was fled with
the document on ibs frst preseusation.

Proog DURE QF UN-REBUATHAT ON OF DOCUMENTS.

67, A document sendored for re-registrabion shail ha treaed n
- all respects ag if it wore a new docwwent, 1 shall be vecopied in itw
' altered Torm avd full fees shiall be lovied., Tf there be insuflicient room
1 on the back of the doenmens for the new snts of ondorsomoents required,
- they shall be writbon  or conbinuod on a separabo plece of papor ps
" provided iu rule 74 or e ondorsemonts ineluding  the cortifionte of
admigsibility under rulo 43 in each vogisbration, ahnll e copied on the
lalt-hand wargin of the book, provious andorsements alrendy mude on
the dveument being copied in red ink in the budy of the copy in the
ovder in which thoy appear cu bhe oviginal dood, .

THANBLATIONS AND CUTIRH.

88. (1} Tho translabions wnd copisy of documonts required by
sections 19 and 62 shall be mado on cariridge paper,

(2) Such translations and eopics shall be kopt iu sepsrate file,
a reference being made to the seil fis on the right hand wargin of the
page vn which the traunalnbion is copied in the book.

R A AT s B T

: (4) Lhe said file shall ba bound from time to timo whon it
S oonbaios a suficiont nuamber:of translutions and copies to form a volume,

(4) When tranglutions ave made, the endorsoments veforred bo
{iny rules 48, sub-rule (1) of rule 46 and section GO, and tho onbey reforred|
“to in sub-rule {1) of rule 45 sball be copied on the left-hand margin of
[ the pagoe of th registor-boolk into whioh the translations are coped.

1

S
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Al 1.

Capyisy AND COMPARER TO BLON TEEEEL MAM B W WISt E 1 e,

69, {1) Tha eopy of evory ilovimon) v g rogislor-hoak  ahnll b
curnpared with tho ariginal by sonw peron abher than o aprisl, and
the copyisl nyd comparer shindl o povich Bleoie sigabiegs iy Foell, witd Lhpir
desiruntion ant date below Um:i\ pignture, Lo the supy in bhe book,
ustng, respeotively, tho words “Uopiod g™ wl “Uampnesd by, and the
reador tmt!] bhe Sub-Registrae shall Hkow s put bhaie shgnatires in the
copy with the dale.

(2} ‘I'ho eopyist, reader and compseir of Hho eodorsemoenta
shall ikewhso be royuived to sigu aud dale tu the lofb-hand marin,

REAING ANI COMPARING TO R DONE IRDEPENDUNTLY
O TR QOETIET U0 Possing, g,
{33 Whonover the atall Is sulliciont, the reading nud o

shall bu dote indopendently of tho sopyist, snd she Tatbow
rerd nor compure whot ho bay copiod,

oHLpr
shindl woither

[.-\I'I'ERL[NE;'L'].']_ON:%, BLANIKE, BRASUREY, ALTHIBATIONS AND RENATIONS.

70, lotorlinentions, blauks, arasures and alterations fv . docwent,
mash neb bo copied ag suck, bub mast be unkod by tha registating offiver
a3 raquived by sub-section (2) of section 20, even thougls Shey miay by
baon treorporabed fu oo duly abtosted g ey OF “1{:;'?[1.1;:15," an bhe doenment
ituell, ?

PROUBHUIE WIHBRN BOGBY ENT (8 coPiin IR A CSWHDNG MM

71, (1) Whon a docutmond is orionsonsly copied into noweousr Look,
the regisber copy of thoe eevlifionto and endorsmuonts alrandy  oade on
the docwnent shall nat be enncelled, but Lhe Bogistrne may disorl, andory
section Ud, thab & copy of Vhe docnout with the certificate aud oolorso.
ments thercon shall be mnde 1u the appropriate book without widibionnl
charge. A docnmonb so soplad shall be yriven the pumber nasigned Lo
the last provious in the bovk to which it s brausforred with the jedler
57 attachod.

-, (2} Ju the ciraiomstancos dogeribol in suberglo (1 nocortifenta
wndeor section 60 or a final cerbifionte, in the following form, shall be
givon on the lofi-hand walgin of the  book in which the doctimont s
capied and, 10 posnible, on the document below the Tormor enrlifiente : -

“Rogislered ayein umler the onlors of the Rogistenr ol ool
NOunrnmvevansng Qb s 0 doownest Nu.,, .08,
RO N g mmmmans T crmnny 5371 1 R

!

SH AL

., +
i ol .

S'ignni'.u.lm al tho Hogistoring Oflicer.

|
r.
!

i
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(1) A cross-roleronce shall, in such o case, nlao bo wnde on
tho wighb-eo sl wargin of the orijginnd ontey of registeation i bho wionge
hoole 1o rosseck of the copy b the npproprinto rogistey.

(4} 10 bho arror in copyiug is discovered  albov tho doenment
hat been roturned after regisbeation, Lhe sama preocdure shall ho
followed, o notg Loing mde it mapgin of tho copy fu the wrig bool

of the volwne and tho page of Lhe appraprinle hook dnte which tha
sontouls wro re-copiod. :

(1) In both of tlie casos woforved to in  subeviles (1) and (4),
[roshi enbries vt Lo made o tho approprizto indexes, without enneolling
the original entries viade in thnse indoxes.

LHOOEDURE 02 DORREGL WHULETRATION OF A TUUMENY RECSTRRED ¥ A
WROMI OFRIHII, N GUNEFRAYENITON oF §ROTioN 28,

72. (L) Whon a dovumont velating fo hmnovable propecly ia
registored  Bhrongh fuadvertanes in contravention of seobion 28, bhe
ragistering officor ghnll jnstvucht tho oxccutant of the doed, and the
claimant  therenndor o obbain o dirocsion under secbion 63 for ita
regisbration from Lho Registrar of the Disteict in whose Juriadiction the
proper offies i3 sibuato.

(2) Whon such direction is rocoived, (he registering efficor
concornad aliall registor the  dosument without lovy of any foo, and
shsll o fop Lo tho order ol Jho Rogigtrar in the  ondotsemont of
presoeni cijon, '

(3) Thae ragigtoring offiewr i whoso olice the Aocumont was
originaily registernd shall follow the procedure presevibed by sections Gk
o 66 ad shall Forwaul bo the propor offies, Froe of churge, a copy or
amemorandum of thoe docwmont,. $ho vaoeiving aflicor shail fils tho sapy
or momorandam tn hig Gioshoolk No. 1.

Foua off ¥HAL KEDGHALMBET 00 LEQBEEAT oY,

73, Whewa dociunont has hoon copied jnto o bonk and eom parod,

the registesiag oicer ahalt sign and dato the brue copy in tho register
asd make in Worm No. 4 in Appendix Il the endorsoment theroun
reguired by seetion GO, The vogistrabion of the docwment sln!l ther

oUpOn
bo deowed 4 bu completo.

Magmng BEBOTSDMENT ON SUPARATE TARHR.

74 (1} When there is no room on a doeumont for the HeCERERNY
endorsements they shall bs made on & separabe quarvber sheot or machiyo-
made mediom paper, which shall bo suppliod by the registering  offieor
anit shall be sibachod to the dusument, an ox.phnmtm-[\;

- nobe being ab the
gauio bime mulo ou the doswment itugif nnid signod by the ro sisbering
ufficor. ’

V4
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{2) Kvory pices of papor o adided pugh buse tho seal of the
registering oflicer amd must be signed wod duted by hin,

Prisren on 01 agima PIRD Mouns PO G000 BN
INCA LBOMMON VoM,

700 (1) Any porson having ocension to rogisbor o gonsidorablo
nuambar of document in Lo sama oy, sreh e Tension, agrrommonts or
bonds, may deposib in any vogilention ofse wny manboer, nob lows Ghoan
filty, of printed or Wologeapled forum of sueh doowmonts,

]

2} Sueh forms st be printed or Hhaonphod on maching-
made poper of medivm size.  Blank spaces must bo [aft du gho body  and
it the foot of thu fomm Tor [Mling fu wames, amounta of woney, areas,
boundaries, nnd obher reguived paeticnlars, A margin musk bo defi, of
one jveh, on the lefl-land wide for biwding. No wergin sball bo
uccassary for copying endovsaments ng in tho case of other repissors ;
but the forms must conkain a blask space, of nob less than oue wido of &
half shoet of the paper, on which the endorsomonts ave to be copied.

(3) Belore ure, auch Toemn st bo hoawd  inbo voluntes andd
paged in Rugdstration Office and ncorbifienls pu by bho muanbor ol PIos
conlained in a volawe wust be written on iband gignod by the vogislermg
officer.  One-velumo shall bo kept for each depositor, and his name

shali be noted outstde,  Tha vohiomoes shall he vumbeved and shall he -

procbed in all other vospeels s volumes of Rogistor-book No. | ov
Rugister-bovk No. 9, as the ense may ho.

(4) (n gho progentabion of o document which i an cxach
duplicate of any form deposibod wnd 18 oxecuted by, or in favouar af, auny
ane of the deposibors, it shall b copind fute the volume appropristod to
that deposiber’s forma, hab e 4o say, Lho blask spacos m tho [orm
previonsly deposibed ghall be Siled up so an to wnke il an oxack copy of
such ducument,

() Priority wust bo givon to the registration of documnnts
presented under this rale, nud avery pudeasour mugb ho wada to reburn
tae docurent to tho pregcaiants thereol before they loave tho oflice,

S CELEN BNIARY BOOUM HNY,

76, {1} When owing to an error or omission in any documont
which hag been vopisterad, 8 supplementary docuwmoub veebifying such
orror or omission is presented for rogisiration, a note of anch rectifiention
shall bo muecdo in{thr; margin of the rogisler in which tho original
documanh 4 repisterod o tha form “Uhis Josumont hina boon veabilisd
iy doenmend Nowlamanentl I8 ivnvmmmn. rovolinma., ., )
P 0E0.sssscsssvmsenier O sesszosn (DM of offoe.)?

mamadd Ay eEeaa nas
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(2) 1 the velame in which the originnd desumant wad copioed
s boou aenk b the Sadar Record-room, bhe Sub-Repistrar by whom
tho deed uf vectificalion hipa hoou vegisberad  shall write o the Saday
Sub-Beogislray voqresting hing Lo walko the neeergary note of rockification
in tho appropriale vogibey, whieh ho slinll do under Lis signaturo.

THoMTE BEPURN o IOCUTMRNTE AERER BRCGIETHAN N,

77. (1) Docamonbs mush o provptly  rebirned, aftar reglstrabion
Lo he prosnnlants or athar porvsons aitbhorised to poeoive thom, ond  the
rocoipla voturned by tha pactics mugl bo pasbodd on Lo thoir rveapaclive
seuntarfolls. '
(2) Wvory eadosvour musk Lo mado o votuen ducamants on
phin dato notad o Lhe rnooiph grnpbied nnder sl (b} of suh-nection h
of section HY, ns tho probabloe duto of roburn.

OHADTER—X
, MO RANDA AND UDPLIEE 01 DOCYTN BRTH
TEppa A PioN 01 MENCRAEDA AND UHPIEE OF DOMAIN RS,

78. (1) The memoranda requived by geciion 64 to 66 ahall be
preparee in Form No. 6 in Appendix T

() 'Bhe sopies refervad (o i soolions 65 to 67 shall bo made
on paper of the same 8izno and desoription s Shat used for Regmstor-
hooka Mu. 1, 3 and 4.

NEMORAN LA AND UDTIES Kol OTHER DRTRIGTR.

79, (1) When a copy of o decument i3 sent bo the Nogisbrar of
anothed dialeiet nndar auh-goction (1) of scetion 65, anlr-anetivn (2) of
gection G0 or 67, v montorsnd i recuitod for sy anbavegaiatey oflico of
ehat district noed he senb alimg v iih the copy.  The Rogiatrar receiving
the copy shall enuse the verrired numbar of wemoraids to ho prepared
i bis own offico and forward thom ko the Sih-Registrars subortlinate
b B

(2) Mamaradn wnddor geation 64 and guh-soebion (1) of gootion
65 shall he propared  and forwarded by the vogistoving officor who
registered bo dociuuontsa,

(9 No memorandim uplor acotion 64, sub-gookion (2} of
sockion G, ar sub-section (1) and {8) of seckion 6, poeid bo seab o any
sub-rogistrar whoese offieo hina been  amalgamabod under sub-soction (2)
of gection 7, with that of tho Rogistenr to whom ho in pibopdinato,

(4) Whero ghere nre  joint ollices, tho unp}: of tho ordor,
, cortificate and jusbrumant rogquired o ho sonk under pecbion 89 aud
L goping pavl memoranda andar toglions G4 Lo 67 shall Lo forwarded to
i such jolut offico #8 the legirtrar may, by 8 aenorsl ordor, direch,
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(5) Whon a document fs rogistared in duplicats or teiplieate,
ne moemornuduw or copy shall b forwandod undor goobions 64 o 67 in
respeet of o duplionte or teiplicato bk U pumber of soptes vegisterod
with bhe original ahall be nobod fu red ink i tho lust eolumn of tl
wemorandwn prepared from tho oviginal

(6) Nocopy of or memornndam of documonls

vogislerod undor
ruls B2 neod ba sent {o any diabrick whorn tha Aot ik nok
J

nprpdiendle,
Corins nr nENaas BOOUMSMTS POR 0PN PROYV NGO,

80, Wheu a copy ol a Bengeli dosument is forwardod undor
echion 53 to a Bowisbear in anobhor peovines, it shall b aceompanied by
infurmntion, iu Buglish, roapoeking Lhe unmeod and olditions of all
presons axosubivg wnd slafuding windee Whe documont, nad by o donerip-
tion {sulficions for its Wleutilieative) of the property  sibuatiol in oauch
Registrar’s Districh,

BNTRY 0F DATE oF DESPATHN GF MEMORANUA AND UODITH.

81, The date on which o memorsndom o copy of a docume
despatebod shall bs eutarnd on tho vighb-liand  mar
which ihe docament bas beon copied
by the registoring officor.

-

ab g
gin of the hook in
ol Bho oulbey shall bo dnikinlled

Reremipra fon MEMONANDA AND 0P|,

B (1) Whivi b uemormndan or s copy of a doctimeont 18 sont undor
seclivus G4, 65, 66 ae 67, Trom one ofliee to mankh
by a coceipt in Form Noo 19, Appewdix |,
receipt be spned and rodurno

o, it ahindl ba necompanied
which shall fmmediately on
tby Lhe recciving officey,

{2y if delny ocenre & bho roturn of nay roeaiph, the denpubehi-
ing officer shall «oud a reminder for ib, alier o

making a nobe of tho faek it e solumn of
copics nnd memoranda,

reasanalbio poried,
romavkys of thn book of

8} All such reooiphs, when volurnoed ghall b fed sensradolby,
s, F i R

CHAPTHER XN DS,
Forug or Tsomxus Nos, T, 1T, I1T ano [V,

83. (1) Tho Tndexes Nog. 1, 17, 10T asd VY preseribed by section 55,
sball rospeotively, o propaved in Forms Noa, 15, i4, 15 and 10 in
Appendix I, '

{B) The pagos of nuch indox shall he numberod sovintly  an
soon o 16 s domploind.
|
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Invexes 1o BB KEPE [N RNGLISIL AND BRUWINS O 0D sMADD N
ALPIABETIO DD,

Bd.  Allindoxes shall Lo in Boglish and the oubrios thorein made
alplahetioally, those wrlor epeh Tottor beinge necanged In ordor ncoording
to_tho firal vowel of the vams whon (b boging  with a consonent, and
aseording be the second vowol when it boeing with a vowel.

Mrenuindg,

8, (1) [f the decuments to bo indexed neo writbon or oxcoutod
in bha Bnglinh Isnenagn, the nnmes of porasng and places shall bo syalt in
bhe dndex in the sume way in which thoy o weithan 1o bho doetmonts,

(2} 11 the documents am writlon or oxecnlod in n vernneaie
langunge the names of porsons and plaoes shall bo spolt in index
according to Sir W, W. Hunber’s systom of transliboration,

INOBXING o NAM B,

86. (1) !nthe caso of Burepean vames, the surnanic shail bo
talon as Lhe index sword,

(2) Todinn names ghall be indosad acotding to thoir il
lettar w5 they wand in the document, axcept that appallabions sueh as

« Baiyed, Shuik, cte,, il appearing at (ho heginning of the name, shall be

shown in Ghe index at o ol of Ui unme, and =hall boo tramditerated
in the suwe forms ag that in which they aro wrilen in tho docwment,
[NDEKING IN OASE OF REPRESENTATIVES OR (UARD] A N,

87. When a dociment is cxeeulod by tho repressulative yruwnedisn
or sgent of snothor parson, the nane of afel of hor porsoi i woll ay ghat
of the ropreseutative, gunrdinn ov ageat shall bo indexed,

INFEFERGNY UOLOURED 18WS TOR CERTA LN WAMEY 1IN Twoex Na, 171,

88. (1) The name of the depositor of o soaled eover shall bo
enteved i Jndex No. [T i hlack ink.

(2} he name nud addilions of porons claiining under o will
ot anshority bo adopt, which, as proseribed by sub-sosbion (1) of sostioy 5,
are nob fo be in'oxed unless tho testabor or donor is doad, shell be
entored there in ol ink.

SETARATE ERIWY OF BAGI BEXBOUTANT O CLATMAME OR PROPRITY.

89. {1} Whin thoro nvo bwo or more oxceninnts of or alnimanta
over a doeumont, their name shiall bo soparately onterad in Indox No, i
LIT or TV, as tho caso may bo, o, g when Shepe nro e axcoutanhy
A, B, nnd O there will ba bhroo onbrtes, via, *A” aud two othora, “B»
and bwo othors and “C and two othors™,

i e
B
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{2) When two or more praperking e conye

sioelmcnt, they shall by sepaeaboly  ontorod
there nre thyeo mougas A, B oaad ()
A and two others™, “I ol bive obhoes”

yod hy n singly
i Trdox Noo 1, & g when
there will bs Ehroa colrios vis.,
st O and two oflio?,

Frovided thug ne Mab-Reglatrne  nuod ontor in hs {ndox No, 1,
My prapecty, swhiel does ot lie in hiy owny pubadisbelel, oxgept in Lho
cage of repistrution under gll-snebion (I} of soeliou a), in which cnas
although the property ‘muy be sibuate (0 n difforens Jurisdiobion, index
enbrios shall ho mande g sieiion B,

(8) Tu fudexiug the weme of an oxoc
By au aling oy well as by the von! iame,
of the real vamo and of Lho alia
order. %

ubub op f.'luiu"z:mi_i kuown
indox onbeies shall be mide Loth
g onch wnder s proper alphabobics)

.
1

SLEATGRANDS AND 8410 OBETIOAT e,

90. (1) Copies aud mosnorrida of decuments ani
sulu cortificates Al tustruments sud  ordors which are relerred to in
rule 6 shall ho indoxadl in. the gino way as original decmuzants, but the
enbries velatifip to them shall o made i red iy

(2} In Index No. P o names of 4he dearoacioldar, nyelion”
pureinser wod jodgwent-deblor shall b indoxed from sle eorbilienios
ard the names of (e partivs shall bo imdownd fron muniorandas,

Ixppxing op COTTE,

the copley of

T ow

Inpixpg TN BlUp-Ti s LAY DIPTSR T MADY IN BOUND BOORH,

9t Inall sub-registey  officon indoxps Now, 4, 11 and (¥ shall ho
sitdi 1o bhonnd volumes,  Ludux Na. 11 shall.bo leopt in looso shooks
atcl the Registrar on reooivifty these shonbys shall bud  thome iobo oue
fulume fue cach year for all ofices 10 bhe disteiot with o babis of coutenls
showing phe page npmber of the fwloxos of eneli offive,

CHAPTER X1, ’
S[’J’,‘GIAH PROVIEIONS A% P0 PO fried o H\.’I"l‘Oﬂ-NHY»
Rrvotairion, A UTUERTICATION 0¥ POWEL 0¥ APLORNYY,

2. (1) 4 poivor of Altorney shall nok he veroguised ag aufhorising
an agent to ach an belmif of 4 priveipal ander the Aok vinloss 36 contnins
au expression or implied avthoriby in thib behalf, =

(2) Powers ol Asiornoy, which dy net
authority to proseut for regisbration s decwmant exocubed by or in favour
of the prineipal, or to admit exceation of any ducuiinent oxeoubod by him,
shall notbo authendicntod uniler elnuge (1) ol sulb seation (1} of seobion 33,

J'f;‘,.f:pﬂfr,w;mdfrn‘r- e A powep of % Lopaay fmbiml'iwiug Llu,}a;.’ngtml, L4

exvcute and rogistor 4 documesnt shall nob bi suthontivabed,

wnbain ur imply ug

i
H

~af”
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PNRE PO B ALADE OF IITHIL LN BATIONS 0.

98, (1) Al lnterlineniions, blanks, crasuves amd sltovabions in
powers of aliorney zuthonbionled by a vegutorog clieer yndor elause (8)
of subsseution (1) of soction B3 wiwt, ab tho thive of authentivation, he

-detailed in a fovbnote by the registering officor,

(2} When thera are 1o jnteslinentions,  blanks, orssures
" alteratiovs in sueh uopowoer of attorney, he feck wugh Do entioned in
footnote gignesd by tho regigtoring oflicor.
# {3} Tha said footuate mush bo copiad in Lhe hook of posoers of
attornoy kopt tv Form No. 17 in Appendix L
' AGTUENTICATION 0F POWER OF AVTORNEY,
04, Tho aushensieation of powers of ntbornay” elind) o ndo—(i}
«in Form No. & (&) in Appondix 11 when the principal cxeeualing: tho
power appears at tho voglstration office; (i) in Form No, 8 (b) in
Appendix I when tho priveipnl Deing exempted from appearancs, the
rogistering officer exewines Lo privcipal on & visit under sub-seetion (3)
~of section 98+ and (i) in Horm No.o 7 in Appendix 11 whon fhe
priuncipal # expminod on connnisgion,

TRAESLATION OF POWEL 0 ATTODRNEY TO BB PILED 1Y ORIITATN (AHES,

95, The proesentant of a' puwer of wlborney which i prosented fov
attostation, or of an atbestod power of atboruey presasad by him es agent,
with, ov in convection with, » doctmant prosontod for ragisienbion, shelle
if the power of atbornoy iy written ov suthonbioated, or hobh wiritten and

authenticated, in o laugnage ueh comwenly used in the district, bo
vauiived to file o bravalation s Huoglish, of tho powor-ol-altornoy or the
spdorseniont of aubhostication or of tho powor-efeallorney with its
avbhentionbion, as the caso may be, such translation being eortifiod bo be
w Hrue translation aud allostud by the presontant,

TNDOREEMENT WIDN A RTTOIAY POWLER OF ALTORNEY 18 Jann.

96. (1) Whounover o special powor of nbboreey s wted in s
regisbration oflico Tor the purposes.el section 82, svobion 34, or sustion
78 an ondordement shall ho wndo upon it in Form No. 9 in Appoendix 11
and shall be resurned {orth with to the pavly by whom it was presented.
& « {2} In the onse of gonornl powors-of-abiorney no such endorsn-
“1nent ghall bo revuived, and thoy shall bo returned, afbor Jnspection, bo

the? partics by whom bhioy woro presoubed,
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el Tripura Gazolle, _[’;':r.hrfml'r.'lirmry Tesue, 1955 AL D,

CHLAPTER X1y,
Pnut}]r:l;l;_lrw WU RECAND TU WL,
Barogie ow wine,

97, (1Y Awill shall vob bo cecpived for doposit othorwise than is
preesribed by seotion 42, aud any will yocoived throuply the Post Oflce
shotl be refurwod to tho seoder 1 an unstampod on volape.

- A2 Lhe hewlingain Torn No. 8 in Appendix T aball, an fur e
practicable be illed ap in receipt spranted wuder olnugo (b} of nub-socsion
(1) of section 52, For any will doposited under section 2 o noto shall
be ouiored on blie receipt stoblog thab the will i recoived for deposit .
wader that soetion,

(3) The Bogisbrar shall expluin 1o ovory porson daposiiitg a
will that no sbeps will be tales by the Uovornwent 4o sscorbain tho diee
of the testator’s deagh or to commuanicnto with the boneficinries allor
hia death. i "

() “Whon o soaled cover i prosanted Jor doposit, $ho endorse-
ment in Form Ne, 10 in Appeudix Mo, 11, shall bo recorded on
tho cuver. ’

Bnraius tv neok No, §

43, Bvery eutry mnde bn Roplgtor-book No. 5 under tho prOvision
of seebion 43 shall bo clpood in Bill and dated by the Registyos,

WEREIDIAWA L OF A4 LAD YOV CONTATNING Wi,

O, Whaen nocenled cover conbnining o will i withtrawn ander
seetion 41, Ghe Lot sholl Le notsd 1u Rogistor-hook WMo O, and thn ouiry
shall be gigned by tihie purson by whom the cover iy wilhldrawu ng well
a5 by the Rogistmr, and the reeeipt vefireed 10 fn sulberaly (2} of rule
47 shall bo rebirnad by suel preson and fillad o the itesrtnbrar’y (Hlen,

OPONING OF BEALED ODVEL o ¥ VNIRG WL
160, (:l') Whon o sealed vover t:ml!_!:xiuiug Wil i oponed  uptlor

seetion &5, the faob shall bo nolad iy sepistor-Uook No. & pad tho nobe
shall be signed by the Begishrar. =

(2} If & covor ds apenad wador an ovdor of a (lvil ourt,
ble fact shall Do mentioned in the said notoe, g

Dooumunes 1o ACUORIADY WILLS FORVWARDID 0 A UOURT.

101, When o will is forwerded to any comrt uudor geslion 4,
it alinll Lo seecmpuniod by —

() o anomopnad i of the fae for opontig the soyor i Uhn
sharges (i sny) for copying the will jule Theglabor-hook No, 8 5 sl



Tyipnra (fazebte, '!ﬁ!}x{'.ra,nl*diua;y faeme, 1955 AL 1) RH]
(h) a lotter vequesting such Court ko bovy sueh e aul charges

and to ropitthem o the Registrar by whom the will is forwardod.

MORTUEY BXAMINATION 0F S)a0LED 0 BRN CONTALNLG W1,

102, Senled covers coniining  wills ih'iln.'-a'l['unl willt EI.(\gth-nLl'

unider section 42 shail bae rxaimined monthly, sl thoir condition on such

exantinabion shall bo uoted in aweb. oo as tho Lospeotor=tieneral of

Hegisteadion way direct, ;

Rrarstraviin ov gpvoearon op WILE AND ATHORITY 00 ADGw.

103, Alvevoention or eaneotintion of n will or an avtherity  to wdopt
shallha ragistoraed i Regidtor-dinok N, i,

WK RECITTERED 0t REFUSED NOF TO 81 1 6STROY 1b

_ RUT FORWARDED 1O SADAR OBPICI.

104 Wills vogistored or pefused vogiabeation in a sub-rogiatey offiee,
which remain wnelained foe s period execeding bwo yoars, wlall be
Forwardod to the Registrar's Ollico for safe enatorly, nonole o that offect
being entored ngainst tho origina enfey i tho Toa book, AN dacminents
an bransforred shadl e ontered 1o tho reginbor (Form No. 5 in Appondix 1)
prescribed by rule 8.

CUADPTER XV—~Sumyonsis
SUNMMONS UNBER sEerion T5, Sub-Seotion (4),

05, Sumonongos undor sub-aelion (1) ol weotion 75 shnll b Tamtod
direet by the Bogistear, who shatl follow  the procelure procoribod ip
Orvders V awd XV iu the Grst sehedule to' Lhe Code of (yil Proveture,
1903, so far as it s applicable,

ALPIFAATION ¥UR SUMMONS UNSIEE AROTION §7)

136, (1) Hyery applicatinn to » registoring ofliecr to progure fhoe
issue of a siommons wnder seeling 37 mush boe acsotupaniod by the sum
vequired  for  tho payment of tho exponses o (he llmrm:u whoso
appenrance is desired, aud the peon's loo as fixed by the rules governing
the officer or cowrt who i by dssue the summons, '

. 2) When calling upon snclh olliesr or Court to jssua o S mons
the registering olficer shall forward o deaft summons in duplioate, for
the signature ol such oflicer ar Court bogether with the sum received
nuder sub-rule (1), ‘

E\‘I'IMMUNS WHERT TO M ACQCOMPANLED Y TRANBLATION,

107, Whenever uny sumwons referresd to in bhis chaptor is 50 bo
served in an area fn whicl is speken n vernaewlar dilferent from that
apaken iu the area in whicl the summony is tranod, (ho summons must
be accompanied by a translation in Buglish.

8



JOET S

i

P

PR

.

L —

—w e e

O, T g g

B

- w
34 Uripura Gazolte, Bxirnord; ' dob AL 1Y
; kripura Gagolie, Bsienovdinary lasue, 1855 A, 1K
e s B B e L B T e e ot T B R

ATTENDANCES U SUNMONS ISSURD UNDIR STOIION 37.3

8. (1) If o sunnmons issucd under seotion 87 bo addvessed o a
person who Is allegad to be the exsentant of a documont, it shall require
i Lo sttend sither in person or by o duly authovised agont. '

~ (2) If such a sumwons be addressel t0 a porson whoso
avidenee ia roqutired bo prove uny othev factk, i shall 1'8[11111‘0*-&1;11 to
attend in porsou. .

PROUEDUGRYE 1N UASE OF NON-APUBARANUL ON BUOIL SUMMONE.
109, (1) 1E any person upan whow o sannnons issued ander. sechion
37 bLias been duly sorved fuils to wppoar, or il any swntons snod wnlor
that section can uot bu Sceved, the regigtoring oflicer may, (F ho i8 o
Sub-Regisbrar, with the provious sancbion ol bhe Registrar) request Lhe
officer or Uourt who issued the suunnons Go take such furtbor action,
under tho lnw Tor thes tasio baing in toree, ne ho rogistoring ollicor wuy

consider necessory for socuring Ghu sttondnnes of such person,
{(2) Bvery such  rvequisition mnat be accompauied by  the

propoer {ea.

CHAPTER XVI-—SuPriy oF INFURMATION FROM TBOCKS
Ok COPLES OF LOUUMBNTS.
Al’l'f:l.(mTlUN PO S1EARUITES AND QOL] RS,

$130: (1) An application to make & searelh of jwlexos or inapret
copy ol any registered document shisdl be in ¥orm Ne. 81 in Appondix I

{2} An applisation for a sopy of any docwnrent or of an pubry
¢ in any book shall boin fvem Moo 82, Appoudix 1, 7

[ was

(8) Whon an applic-ii S suberale (1) or suberale
(£) is grantod and tho proscribed loe paid, it shall bo noted 1 tho rogistor
{Form No. 18 in Appendiz 1), presevibed by rule 7 und o vecoipt Tor the
feo paid shndl be granted in Form 19 or 20, as, the case may be, in
Appendix L.
, (4} When a copy of any decwment iy requived, applications
hoth for a search of indexes and for an inspection of Kegiater-books
shall, except in cases whero no searching fee is payablo, be mado beforo
spplying for the eopy.
(5) Applicatious made through Sub-Registrars for copies from
hooks deposibed in the Hegishrar’s office shall be made in wriking and
shall bo transmittod withont dolay to the Hegistrar lor necssaury nction,

¥

(6) Whou an sppiieation for o copy 18 forwardud to the
Registrar under sub-rule (5), the necessary copying feo or wu scknowledg-
went of ity recaipt shell accompany ik

1
|

U |
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; {7) Rogintrar shnli permit sonrohes of, nnd sha) grant copies
of indoxed and rogistor booky kepb pravious to the 205h day of Soptember,
1950, 1, . priov to the inbroduction of the Indian Rogistration Aeck, THOH
in the same mannoer ag in tho caso of haoks koph wndor Bhe Ak,

TR T

[NFORMATION REQUIRED_MT O0IICEATS,

FEL (1) A eall for nformation from sny Court or Beyenune offjeny
wmuast, 6 necessitaioa o senreh in tha heoks or the preparalion of a
copy of wny ducument hy oficiads of the vogideation offies, be accom-
pauied by Ghe oo pragervibed for Lhose purposes.

{27 Oficors of the Hovornnient may mnke soacebes in indexos
wid inepoat Hogisbor-books for honalide publictpurposes, subjert to the
restrictions contalned in soeticn 57 ne Lo the parsons by whom eertain

searchoy may o made,
PRADECTION OF Ry asTrRs 18 gou R,

1R8O ths production of & rogiater-hook or avy othor resord iu
any CGourt ds requived, it shall be so produsod by wn officer of the
Registealinn vt ahliahmout deputed for that purpose,

CHAPTER XVil-—HEALS,
JOROIT AND DESTRUCTION OF SHATH,

IR, (1) Who tends preseribod by aection 15 aholl pewndn in the
pevsonal enstody ol the Roe gatoring oficor as for whoso usg they are
respectivaly provided.

(2) Seals whish have hecowe anfil for wio and nro replacol
by new onten oo Ui eeasln of oMees whieh have boo permanently olowed
sﬁai[ he destroyed i tho preconco of the Madare Aub-ilogistrar, who shall
make a note of the desbenclion in the approprinte  stoek beok of
furniture.

Precrnpnn IN OARE OF PEMPORARY KON=RQURIT O ARALR,

f14. Sbeand o registering  officor  find  himself tomporarily
woprovided  with Bha prosoribed  seal, vogistention  shall novortlioless
procesd i vl and suah dooswwonis s have boon bravsoribed shnil
remain in his custody until the seal con be aflixed to the roagistration
cerbificate, :

CHTATTERR XVIN—QURIQR DROCGEIRI,
Houns op PREAVHTATION OF DO BNTS,

115, b Sadee Sub-Regigiey offion dooumenis shadl ardinarily e
neoopbed for :'ngiﬁl:-tjnhinu on all days of the woel, excepl sntwrdays from
10 A, M tol 1’ M. sud on Balurdays from 10 A, M. to 12 A, M., and iy
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8y offices feam 10 A M, b0 9 1. B, on sl
nxeept S:-Ltill‘d.‘l}’ﬁ and from 10 AL M 1o 19 A M

Sving wlifel (]

CThsir Baste o) Ldnys of tho week
00 Baburdays, The Loy
shadl be wiade kuown to the
cnous poree iy the regibrabion
may, howovor, at bhote desorebion recpive
¢ preseribad time, if thoy Ehink fit.

Bk may b fievsioit

public by « notice oxhibiied 0110 sonsp]

otlice, T Registering offioms

docuiienty alter th

Dawy norion op VOMPLETION ) OGN ENTs,

L16. The gerigl nulier of Bhe Taul dacimaen complofu]  wied vondy

Tor veturen shall ho Gaily eahibited i Form Na, 21 iy Appemlix I, in
some congpicuous place ontxida evory regigtralion offion.

'
Reowirrs avn gurany oy POCHN BHTS,
e Rogistoriug afeos dhinl] Uiomsnlves ropeiva doonmenin whish

80 fotdored fue vopisbention and when Loy e registorad, shall return
thiew, '

CUMPARISUN OF HOOKS W) UAPALOGT .
HB. Whenever there js a chiango in
office, tho oficer receiving tha charge ahall compare the booke i 1o

oflies with the eabalogun kent in Fapm Ny, 2% I Appondix I, cand whall
e on (ha catnlogoe whother ho finds the books to b conmplote or not,

w

the charge of g registration

FERS 10 B8 ENTRRED INTO B Ax D CARILBOOK AND PATO VPO PREARURY,

VRS (1) AT Foes, inchiding finng reslised, should i ontiered 5 the
feo book, Al eash, inol ding fooe, fnes am! bravellivg aNownneos, slnl)
be antered in the casl, bk, Exeopt tra vollingr allowag #ay ol Toon nand
Gnes sl b paid, withont Haneerwsney dalay inda fle gearaat Troaoney
or Sub-Troneury, Bepiptoring officars wlinll b Lol s ennlly respon-
sible for the gnfo eusbody of the foos gl thoy e pabl o phe
Trensey op Snii-?i‘rrrsmur‘)-', i b ense may ha,

(2) The foes shall bo vonyiffaoed theily to (o Fi,‘rm;&aln*‘}! o Sl
Tropstey from the gty

Pieb snd Buli-Divisionn] O e by mnang of
chalnns,

120, The hodidays (o b obierved ity oflicos of the Boagistiay
and Sub-Regisbrars in Tripuen shall b —

(i) those preseribed hy Section 25 of the Negotinble  Inetrg.
nients Aet, 1887,

;

A (11) lucal I[()Iir'ln,y.q
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APPENDIX 1
FORM NO. Fs

( Bes Rule 8 ).

e

T AT e R e e

3 aud 4,

(Loft-land margio fay
eopy of exulorannong,

{Lionbenl Gpue Loy copy

(Hight-handg mnegin

2w 3 IH = ) B8,
- and cortifientos, ) of docimonts ) for notes.}
"—u-h—t-u—nlu--——»-.‘._,_—_ ......... el ety H— S ire iy At e
Twounty lines of 4 [teon
words analy.

Rogister Book Mo, g,

FORM NoO, 2,

Rocord of Reusong For rolunal ko ragiatar,

( Hoe Rtule 8, )

Nature and date of
instl‘umant, and naney
uf executants,

et C e TR

Date of prosengation,

Nuwme of tho proge.
bing party,

Reoagons fop Rofusnl

N!

Rségisi’.oring Officer,

Linbord,

Date of application
for copy  of  the
reasoug for refusal,

Date on  which the
copy  was  furnished
ba bho applicant,
Nobe of the vesult of
appeal to the Regis-
brar undeor Seotion 72
or of  application
under seetion 73,
Nato o any order of
court,

Date of communieg-
tion of the orday of

refusal,

T el i
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APPENDIX .
FORM NO, 4,
Hegistor of thamb i:upmsaiuus.
- { Bee Rules 4, 7 and 40, )
MWM e P
[mprossion of o und Jori
lefs thumb op  Siguaburo of Date of Book N.,. f‘)armcl No.
Othes Eiigit. EXgontant op I progsion, Joetment N, .
. entifinr, tpregsion,
i £
ﬁmw__%;_..__._,ﬁ__h______““_‘3:___ Sl RS- N R "
Initials of thy nitiady of 11,
POrson (nling- My foezistoring offie T
il B prosaiog ° 8 o
L3
Initivle of the Initinly of tho
20rson taking tho Rugristoring officar,
thumh Inpression.,
Lnitials of trhe nitinls of (1,
Person taking the Hegistwing tfiour,
thiumg HUDesgion,
inlhﬂfh? of thq Tuitials of the
borsen talking tho Ragly tering offigor,
thamb unnession, 3
Tmitialg 1 the ) Initisls of tha
Person teking phe .isgiatering officar,
bhemb fmpreggion.
|
|
||.

e o e LR
R P R e e 2

© e
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Registor of unelalied wills teansforrod (o Sadar (Moo fram

I
- Mufazsll Sub-Regiatey (Moo,
{ Bos Rules & nod 104 ).
\ : [nitinl of '
saetb Front which . :
Ij'(m}li!lir‘r“ (Jﬁ]ii’(‘ Date of How [110 Sular " I
?:;-,N:"' i l't‘(,.ei:\{’li rogoipt.  dHaposed nf‘ﬁuh—]{u{rm“ T DIMRCAS.,
v FBAT, weiviend
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L 2 N 5 g
. l AT i e
. ' .
i
!
] :
|
|
¥
N |
! 1




" Nature of dtmunmnt ﬁg,msasgndgcldlb Ona *‘ Shm-t name of,
-!'_date of - presauta(@}on 4 f_pm*r;, . Eroperty nd (e
r docaments AN = 1 atxt;mit‘-*bf- 3
Bndoraement of oerbx-i i-{E}x@aug.:‘ “interest affec- |
ficate of vogistration | “tapts, : ted, and touszi
Tof  doosument with | ¢ cantber whire
F’L -date of filing .in CB89 | . | .possible,
;,_ of coplas. g o s
4
i ., b )
S e e i&_%gna.ture of
B o e et ‘Bogistrar ;
( e ' Sutb-Registrar,
A \6 : : ' :
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APPENDIX 1.

FORM NO, o,

Miscellaneous Hecaipt,
{ Heo Raudes 7, 20(8) nnd 34 )

Sorial No....

i

Nawme of prynp. .

.nr

]

2.

aw

3. Number of decumeont to which the feo rolntes

Amounb,

Article,

4'

Feos paid..,

Registaring Officer.
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APPERDIX L
pORM NO, 1L
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APPENDIX L. «
FOIM NO. 12,
fneeipt for memoranda and sopire.
( Hno Rulo 82).
Moo Noo.easve
The unidersignod has tho honour o ncknowhedge tha recotpl of Lhe
yndermantionsd etnoranda nd anpion of donnmanta,

Signnbure of Wogistrny, “a
_ ( or BubeBogialral ) o
E)at-t’rl.................,..,(}F...,.............. .
- E . 3 -
o the Hagistrar (w0 Sub-Regintrnr) of e
—TrT i IS .
7 : 5 ; - i P
Nlii:?llixrﬂn# Where Nipnhor ol Iy enshnre o Dt of
L Rt Registerod. memorant. coping. Hernipl.
doguments. : . _ )
I, % . 8. 4. .y
i )
t
e oo L G i i i
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b APPENDIX- z
FORM NO.
index No, I for 19 { bee Buls 83. )
Falbhior’s namo or Buok 1.
tother’s nune, Inbsresl of ;
Nuine of | Yo81d0nco, profe- the person | Where | Sorinl] o oo
: 8sian or feade, i il e x !
persen ranle or tille (1E 1k i tagislered | No.,
Wi Y darel oo Ersnanetion Volume [ Pago
{ i eny )
1 o _2_ ] 4 ! b G . i
&?F;-Ni)i)f !
FORM NO. 14.
Tadex No. L1 for 19,
( Sea Rule 33 )

Name of tho ) |
properby or mowja N [ Nature Dok 1.
ar town or stroota _I‘“?B . Distriot | n'l S Whore TR T § e r— —
or rond to wligh }'Htrg,utm, and Sol. ! rogis- | V0 l

thinp op et ENTEI N, f
proarty fronha 2 Thinkrinb S0 el
and the axtont of Lown RGN Volume Pa;ro
property effectod
i . R S N S N (N S
APPENDIX 1. .
FORM NO. 18,
index No. 11 for 19,
{ See Kule 83. )
Father’s name or
13 !OLI]E\]_ ] nﬂyug ) }30[}.!E 3.
rosidetica, prof Ielorost iy
Name of | TO810NCA, profe. will op Where | Sarial CmT——
. Asion or I,mde Authority | Registered N
person rank and title ( if trt -_a_tln,iév' egiatoror o, ‘
i ﬂﬂ}f ) and Qﬂth SR (p \T(?.h“'[}@ Pﬁg{}
il any )
bed 2 4 ¥ e b, L Bl 8 b

e et et S Sl

T T e i i s
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L - APPENDIX I
. TORM NO, 16, _
Iudex No. 1V for 19,0, !
{ Beo Rule 83 ). '
Father’s nume or | - Bk 7
. mothor’s name, Fesbest i Buok &,
, residaice, 4 R s ] LT TR
Nam@ {)f I)I'E}r[_‘}i!': iL‘H] i t’-la '_pB]'E\‘.{’h Hf}!'lﬂ.]_ "lgl'“!”?”” I’“E;(‘-
. persomn. trade, vauk ud [, in t‘lbl_u No.
title (if any) and [ “CRUSHCMOD.
caste (if avy)
1, 2' T . Q. . ‘1‘& i E’. 0
APPENDIX L.
FORM NO. 17.
Registor-of Fowers of Attornoy.
( Bee Bules 7 and 93 )
Gl
b;}x;al Names and [Names and gi’:;mi“:l";} Dabo of
1o additions ofadditioun of | 50 0 mubhentis Alsbrnet,
fur the prineipals. [ .abtorneys. L el ¢olion,
years wlentiilors.,

| Hub-Nogistrar,
ll { Oopy of foot note ),
i
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APPENDIX. |
© FORM NoO. 18

search and Copy ( See Rules 7 and 110 )
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APPENDIX 1.
FORM NO. 19.
Receipt for fees deposited for Senrch or inspection. :
( Bee Rule 110 ). §
Search for.. - ...yoars from, ..
From Whom recoived.. ‘
Fees paid under A:Llcita “g" ()) /o )
Ditto... ... .a ... 57 (3) (e
Ditto... ... ... oo BT (8).
Herial No. in column 2 or 8 of the Search Register...
Name of office where search is made...
Date of application .. - o
Name of person or property to hn searched,.

P

Nature of documents. .. :
Beceived, ,
) Registering"Officer, ;
AFPEMDIX L.

FORM NO. 20
Receipt for copy under guaveh No... ... ... ..for 19,
( See Rule 110 ).

Bouk “wa — e &
Volumo :
Pago .

Deed No, ... )

For '

From whom received

Stamp paper for ...

Cartridge paper .- wSheets e
Qopying fee

Cherges for may or plan ., ;
When deposited ... ... .. o %5

ii Roceived.

Registoring Qfficer.
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APPENDIX L

_ FORM NO. 28.
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1
o

(

$RIRMOl POE SI8pTIEIY

e

“rh

qeamBEpe|mouxot Jo 0u(l &

|

|

awwuﬂmmwhcaﬂH‘m oo

o 2 ] sordegy o~
= | &t
X
-z | *930u JI0UR ©
= | '

-gntsiomat 10 ,Mmgﬁum ﬂm”&wm

R e e S

cardoo Jo a8qEND [RIIGY

*paatnbiaz

———

yorga 40} €AOTHO JO AWy

g vpuelomew DU s21dod |

P ST St

‘nonengstdey jo nonedmoo

ApOWUI0P JO JeqInd 1978155

o
puw ¢} UOISSImpPE 10 §aIR(]
P
. spaasjue
gorgA  mr  emnjos.  puv ~




Tripnra Gazotte, Iﬂthnrrﬂrmvy fan‘ue, 1955 AL T, 54
jé
o el
E] =i
i3]
m PRSI
"9% 30 putger yo eyuy

APPENDIX 1.

FORM NO. 24,

Rogigter of documents pending admiss;

1ss10n to regigtration.

(See Rule 7. )
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APPENDIX 1.

FORM NO. 29,
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APPENDIX, 1.
FORM NO. 30,

Regisler of applications under acction 74.
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‘58 Tripura’Gozelte, !'Ixtrumdi:mry lesue, 1055 &, D,
‘ APPENDIX I,
FORM NO. 31, ,
Form of application for sanroh op lrmpeubiun.
{ Sev Rula {10 fl)) .
T P " ‘ g
Date of application, . !
Name and residence ol the applieaut. 9 - i
Years to which the search or inspeetion | 5
} " relates, ‘
Applicant’s intorest in the document
( exeentant, claimant, representative or 4
ﬂgent (}Eu--un---p—- uo»cullnnuq.al-tn-]c
L e -
B e IL S n T B - e -
2 +
- Names of porsons or places to he -
rsearched or ‘No,of dooqment fo"bo {5 ; d
nspeoted, - | j - i
Nature of document, R "
‘ ot r o ——— S 8
 Name of offics where the document wag 7 ;
remistered, . )
Foe paid, 8 *
i W"‘_w i : - e
. Remarks. . - "
. et N
Bt o o  Allow aearoh ( or inspeoticn), -
% \ 1 . . 3 i 1 &
! g g g B OM : i
b i "+ Bub-Reglstrar, S Bignature of applicant,
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Tripura Gnzotte, Bxtraordivary lssue, 1955 A, ). A9
APPENDIX 1.
FORAM NO. 32.
Forw of application for copy,
( Sea Rule 110 (2})
NO..o.s
Nate of application 1
Nawe aud residance of applicaut. i
Nature of doomnent,
e e T s Ty
Nawe of person or property searched. 4
Applicant’a\iuba{'es't in the document. 5
MNaimoe of office wherae the doswment was 4
registarved.
Roferenee to previeus applieation for a
ingpaction of vegister huook.
Register No. of the docwment and book, g
volume bnd page and tho year,
Foes paid. 9
Hemarks. ; 10
\
. |
; Give copy. ) o :
” , Signature of applicant,
Sub-Registrar,



1
v

N335 AL D,

inary fgaye, |

xtranrd

i
i

Tripurn Guzctte, |

G0

e

e R e L S )
e AR e e —lIma

—— L L a e

APPENDIX 1,

FORM N0, g3,

Stock Book of furnitnre,

( See Ruleg 7 ang H8 .
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. APPEMDIX 11
FORM Nuo. 1. *
Endorsement of Certifiente of r.1dmisnil>£1ity.
(See Rule 43))

- Admissible under muile 21, duly stamped {or exempt from or dees

1ok reginre stamp duty) undoer the Tndian Stamp Acty 1899, Schedyla 5
No.

oo paid —
The 19

Registoring Officor,
; ‘ FOM No. 2,
: Endorsen:  under section 52,
ro _ (Hee Rule 46.) ,

Pregonted for registeation b A. M. (or P M) on the

dayof ' 19t the * Bab-Registry offico (o af ) by

AB, [executant or claimant op abborney for 10¥, one of the oxeonbants o
claimants under 4 Bewer-of Attorney” (No.  for |9 ») anthonticator hy
the Sub-Registrar of ,

Sieunbure of Presentant, Siguaburs of Qo Rogistrnr,

. Notes.
- (1) " T ease of documoents executol by Govermmnent officors or
certain public functionaries whe Aro exempt from parsnng) appenranse

under section 88 of Aot XV of 1908, when aent by mossongoer {1l
eudorsemont will bo fhue ;..

“Presented for registration, ete,, by
of officer) througl

No, , dated the

; {(vamo and designation
(name of the mesgengor) as por his letter
»m 2

Signature of messengor,
A e e (Signatire of regitering offcor),

(2} In a ense where any such document ig gont b

Y post, with a
letter, the ondorsemensinder section 59(1) (a) ol

ould be made thug 1
“Forwarded for the rogisteation, eto,, h;;:i "

(rame and
designation of ghe officer) ns por.his Jetter No,

= 13 s {

$ ¢ '

y Hated
tho

L]
ale Tk i
1% b

4

© Bignature of the regigtoring officer,

T S
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FORM No. 8.
Endorsement under section 58.
(Seo Ralo 16.)

Exocution in mw)mibld by BB, won of 1), of Lhat g

digiriet by caste » by profussion,
' : ' S, vAR,
Tdentified by KE, son of GH, of thinna dishrie
by caste , by profession,

8D, mp
SRE N 14,
, Sub-Registrar of
The of 14
Notes, -

L. When execubion i adwnitted by au ageut, the following  words
shall be added (= .

: “Agent for IL, wnder a power-of atborney (Nn.r.  for 19 )
-authentiontod by the SuheRogistrar of - ' '

. 2 When the execution is admitiod by the? reprosantative of. »
deceased person, the following words shall be added 1— .

“Reprosentative of deconsed Kb, whaso right to appoar in gueh
capaciby bus been proved to my satisfuction.” :

8. In caso of a docwment executod by an agont on Diehalf of the
prineipal, the endorsement shiall be :—

“Nixecution by A, son uf OD, of thaus
disbried by cnsto by profession, ns constilutoed
uttornoy for XY iy ndmitbod by hin
+. In casge of documents execubed, in  their oflicinl capaeity, by
officers of Governwent and certain public functionaries who are axemph
from personal apperance in regisbration oflicos nnder section 8% of Ack
XV 1 of 1908, the endorsemont of nduission of exocution shall be thus —

ange tn this office, under section 48 of X VI of 1903, is {or on roference
to bim) proved by his seal and signaburae, :

. {Note.~~"ha words” ou releronco to him “should be . sbruck ont
where reference is unnocessary or nut made,)?. ;

“lixecution by who in exempb from personal “rpoar-

d. When the oxeeution or his rgenb is personally known o the
Registoring officer, the grords “pevsonally known 4o me” should be
substituted for the wdentification clouse.

6.  Wken any payment of money or recoipb of -consideration s
acknowlodged, tho following elause shall bo addod 1—

“Yho receipt of rupess us oonsidorstion is admibtw!
by the above A B L

-



Teipura (azatto, Extraordinary Tssue, 1955 AL D, o
FOBM No. 4.

Endorsement of certificate of registralion under seetion 60,
(See Rule 783
Registered in

Book No,

Volume Mo,

pnge to

boing Na.

for the P,

FPOUM No. 5,
Endorsement on fssue of cominission,
{See Rale 35.)
A commission is hereby dssuod under soction 43, sub-acetion (8)
[or soction 38, sih-anciion (3], of the LTy Registration Act, 1908
(XVI of 1908), to (name.and designution of oflicer), Tor the purpose of
enguiring whother this rower-af-attornay {op docimant)  has hoe
xecnted by AB, son of () 1), of by whom s purperts to
have been oxceutedk
FYORM No, 6.
Erdorsement hy Commissioner afior cxecution of commission,

[Seo Rulo 88 (1)]

Haviug visified the residence of AL, son of G, of by easte
by profession » L have blrde duy saaiined fhe sand AT
wha has been jlenbifiod to my satisfo Loy by BE, son of Hy resident
ol by caste by profession and the said AR,

ad mibted {or deniod} the exocntion of this nower Lor doenmant),
exeaihant,
Full signatur: of the identifiar,
Gommisaionoy,
N, B—1This for shoull alsn be vl when  the S:1I_}~Rf.~.{2,'isi.:mr
himgelf pays tho visit, .
FORM No, 7,
Endorsenzent by 4 Sub-Registirr on receipt of Commissioner’s Tepo.
[Seo Wile 88 £2) anl Q4 ]
From the ahove report L am (or nm not) satisficd that this power
(or doswmoent) has heen oxeenbod (ndd “voluutarily” in the case of g
power} by the gaid A Bypnd (in the cuse of o power) L aceordingly
aubbenticate it under sectivn 33 of Aot XV of 08, and  vocord ns
i - L] - -
No. for [ar (in cnpo of » documont) gt or refuse ty
admit it fo vogistration (or roluge to authenbicate it.]
: 0. n.
Sub-Bogistrar,
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66 Tripura Gazetle, Kxtraovdiuary lssue, 1955 A, D,
FORM NO, 8.
ndorsomend on authentiention of powerg-of-attornoey.
(See Rule 94.) '
(2} When the principal exeeuting tho power appears at Registention

office,
“Executed in my presence on the day of o
}Jj‘ AT, son of CI}, of by easte , by profossion
s who s vesident of my disteict (or Subdistrict and is
personally known to me (or whase identity was proved by the testimony

af 1, son of G, of . by casto , by profession ;
snd T accordingly authentionte it under aetion 3% of Ast XV of 1908,
and record it ous No, for 19 e '

Full signabure of principal,
Vall signature of identifier.
Full wignnture of Registering officor.
_ Pnte
(b) When tho principal is exempted from apporranee.
“Uaving visited and oxamined at his (or her) residence the

principal A B, son (or daughter) of €D of by easte ;
o by profession , Who is a vesidant of myv district (or Sub-District)
andd 18 personally known to me (or whoge idewbity wag proved by the
ovidence of BF son of GII, of , by enate » by profession

o) L am satisfiod thak this power-nf-nttorney bas hoen
voluntarily exceuted by him (or Ler), and T accordingly nathunticate it
under section 88 of Act XV uf 1902, and record it aa No. for 19

Fall signaturs of principsl.
Fuoll stgnalure of plenliffer,
Sunl nnd signature of Registering officer,
Date,

FORM NO, 9
Endorsement of a special power-of-attorney.
(Bee Bule 26.)

Trexented this day iu conusclion with registration of documuont
No, for {or applieation No. for
nnder asction 73.) :

AR

. Registvar or Sub-Registrar of..,...1.. ..,
Date '

Seal. -



Fripara Gazotto, Bxtraordinary Tssue, 1955 A, i), i
FORAM NO. 10,
Endorsement on a sealed cover presented for deposit,
1 P
(Nee Rule 07 (4))

“Prosented for deposit at A, M. on tho tdday of

] at tho registry office (or elsowherc) by sou of

by casta by profession testator (or agent

for testutor nudor o power-of-attorney No. eto., B

Tie ds personally known to me or has boeo identified o my  satisfaction
by son of residant of o

This covor kas hoon sealed v placos, the inseription

an bho seals heing :

¥

Registrar,

APPENDIIX i1,
Foarm of oath or affinmation,

FORM OF OATH AND AVIIRMAYTTON PRESCVIDED FOR WITNTRSRG
BY THIE JHDIOIAL GOMMISSIONUI'S ouRT, TRIPTIRA,
URDER BEUTION ¥ oF s X op 1878,

(Sea Rule 61.)

(nil,

Eswear that the ovidenes which [ shall give in this ense shall be
true, that T will conseal vobhing, and thai no part of my evidenen ahall
be fafue,

So holp me, God.

Aflivmantion,

L solemnly declare that the evidounce whiah 1 <ljall rrive in this eaes
shall be troe, that | will coneenl vothing, and that no part of my ovideneo ’
shall be falap.

(Christian wifuesges, to whom oaths are adminisbered sre to ho
sworn upon the New Tostanont,

Tn othor onses onths sre to bo administored upon such aywmbal, or
accompuniod by wnch nch, ns may be usanl or s sueh Wibnous nis

acknowledge to be biuding on Lis conseion e, )

-‘i.'r; I‘N ;'k ij A I’ Pi\.
Chiel Compmissioner, Tripura,

Prinbod at tho Tilpur,, ('}{rsvm-m.sr -iib m}ﬂw‘ ”
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PART-IH—Acts of the Tripura Legislature.
T GOVERNMENT OF TRIPURA

LN LAW DEPARTMENT

No. F. 2(5)-LAW/LEG/32 Dated, Agarials,

T ’ the 2204 Novembeor, 1982,

The following Act of the Ty
received assent of Lhe Preside
and is hereby publishing lor

pura Legislalive Assembly
ol on the 11th October,, 1982
generad informalion,

;
.
)
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P sy Tripura Act No. 7 of 1082

THE REGISTRATION (THIPURA AMENDMENT)
‘ ACT, 1982

ACT A

to amend the Regisiralion Aci, 1908 in its application ta the
State of Tripura.

WIIEREAS it is expedient to amend the Registration
Act,"A908 (16 of 1908), in ils applicalion to the State of

provided,

- Tripura, for the purposes and in lhe manner hercinafter

Be it enacled by the Tripura Legi_slmivﬂe Aéscmhiyf Y
the Thirty-third Year of Bepublic of India as [ollows 1~

1. (1) This Act may be called the Registralion (’i‘ripum
Amendment) Act, 1982,

(2} It extends 1o the whole of Tripura,

(3) 1t shali cor  inio force on such dale as the Stale
Governmeni may, by a nelilication in the Official
Gazetle, appoint. :

2, T ihehegistrati{m Act, 1908 (hereinafler veferred to as
the principal  Act), alter scetion 18, the foliqwing seotion

shall be inserted, namely ~-'

“Document for = 18A(1)-Notwithstanding  anything
. Registration contained in the Act, lhe Register-
io be accompanicd ing Officer shall refuse to register
by a lrue copv, .- any 'document presented to him {ox

regisiration unless such documo}ut
: is accompanied by a lrue copy
o T thereof, : :

RO (SEC

LR



L

"

Amendment of
Seclion 19,

Amendment of
Section 45,

Amendment of
Section 46.

Amendment of
Section 51,

3.

(2) The Lrae copy referred to in
Sub-scction (1) shall be neatly hansd-
writlen or printed or type-wrilten or
Hithographed or otherwise preparved
i such manoer as may be pres.
cribed”,

In seetion 19 of the principa] Act, lor the words " e

lranslalion’ Lhe words “lwo copies of the trine lranslalion”

shall be substiluled,

4,

In section 45 of the principal Act,—-

(a) in sub-scetion (1), (or the words and figure “eause
the contents thercol (o Be copied info his DBook
No. 47, the words and figure “canse o lrae copy
of the contents thereof Lo be made and pasted in
his Book No, 37 shall be substituled; and

(b} i sub-section (2). lor the words “copy has been
made”, the words "true copy has been pasted” shail
be substituted.

In sub-scction (2) ol section 46 of the principal Act,

(a) Tor the words "unless the will has been already
copied”™, the words “undess a rue copy ol the will
las been already posted™ sholl be substituted; sod

{b) for e words and figure “cause the will to be
copied into his Dook No. 37, the words and figure
“eause o true copy of the will o be made and pasted
i lis Book No. 57 shall be substituled,

In section 51 of the principal Act—

{a) lor sub-section (2), the lollowing sub-scction shall
bhe subslituted, namely 1

“(2) In Book i shall be,

(i) pasted true copics ol all documents and

(it) {iled all memoranda
registered under Seelions 17, 18 and 89 which
relate Lo hmmovable l‘n’o_‘]lmrty, and are not
wiits and !
(I) I sub-scction (3}, for the word “entered”, the
words “pasted Lrue copies of” shall be substituted.



pmendmentof 7. In scelion 52 of the principal Act, for clause (¢) of

- sub-section {1}, the following clause shall be substiluled
namely ;—

“(c) subject to the provisions contained in section 62

~Lhe true copy, referred lo in seclion 18A, of every

docunment admilled to regisivalion shall, wilhout

g " unnecessary delay, be pasted in the Book appro-

& privied Aberelor aecording (p the owder of s

admission”.
g‘e"c‘ff:éms‘gft of 8, In scction b5t of the principal Act, for the words and

mark “copied, or liled a memorandum of the woreds “pasted
a brue copy or filed womenorandum of” shall be substituled.

Amendment of 9

Seotion 55, In section B5 of the principal Acl--

{a) in sub-scction (2) for the word "entered”, the words
“ol which a (rue copy pasted” shall be subsiiluled;

(b) in sub-section (4) [or the words and figure “every
will and authority colered in Book No. 37, the
words and figure “cvery witl and authority of which
& true copy is pasted in Book No. 37 shall be

& substiluled; and

& (¢} in sub-seclion (6}, for {he word Yenlered” lie words
{ | .
“of whirh a lrue copy is pasted”” shall be subsiiluted.
gmendment «f .10, In sub-section (1) of seclion 60 of the pricipal Acl,
for the words “lhe document has been copicd”, the wards
“the true copy of the document has been pasted™ shall be
: substituled.

grendment of 11, In sub-scction (1) of the section 61 of the prinvipal

Act, the words “the margin of” shall bhe omitled,

Amendment of 12

Section 62. In seclion 62 »f the principal Act, for sub-section (1)

the following shall Ire subslituled :—

¥

“‘when a document is presented for registration under

seclion 1Y, the Urue translation logether with the Lrue

copy refersed 1o in that section shall be pasted in the

: register of decuments of thé nalure of the original

and Uic second copy of the translation shall be filed
- with Registralion Qffice”. :

1
L

In section 69 of the prineipal Act, in sub-seclion (1)
after clause {b), (he following clause shall bhe inserled,
1amely (— '

Amendment ‘
of Section GO, 13,

il

4?- ﬂ',p?‘“‘ L



-
-

Armendment of
Sestion 81,

ey

Amendment of
Section 2.

Imsertion of
Gew 2oeclion
S1A,

“(bb) providing lor the grani and renewal of licences
lo document wrilers, (he revocation of licences granted 1o
such wrilers and generally lor all purposes conneeled wilh
the wriling of the documents: and with the wriling of the
lrue copies of the'documents (o be presented for registration”,
14.  For section 81 of {he prineipal Act, the lollowing slial}
be substituted, uamely ;-—

“8L. Lvery Regislering «Qfficer appointed under (his

" Act, and every person employed in his office for the purposcs

of this Act, who, being charged wilh the checking, endors-
ing, reading, cxamining, copying, Eranslating, comparing,
pasting a true copy, pasting a copy of Lhe ransintion or
regislering of any document presented or deposiled under
its provisions checks, endorses, reads, examines, capies,
translaies, compares, pasles a true Cupy, pastes a copy of
the translaiion or regisiers such document ip a manner
whicli: he knows or believes lo be incorrecl, infending

- thereby {o cause or knowing it to be likely that he may

Lhereby: cause injury as. defined in the Indian Penal Code,
lo any. person, shall be punishable with imprisonment fog
aslerm. which may exiend lo seven years, or wilth fine, or
with both”.

15.  For sub-scction (b} ol scction 82 of the principal Act,
the foliowing shall Dbe substiluted, namely —

“(b) intentiomally delivers (o registering Officer, in
any proceeding under this Acl or the rules made
thereunder, a false Copy or {ranslation of g
dotument, or a fulse copy ol a map or plan ; or™.

16.  After section 91 of {he principal Act, the following
new scetion shall be inserted, namely -

91-A. (1) The Stale Government may, by nolification
in the Official Gazelle, make rules for all purposes connecled
with the pasling of true copies of documents in the appro-
priate Books under this Act.

(2} In particular and without prejudice: to the genera-
lity of the foregoing power, such rules may provide
for— ‘

(2) the furnishing of Gue copies of documents by the
Person presenting the documeni (or registration;




(b} the manner in which true copics of documenis
shall be urepared;

(¢} the matner in which the true copies of docamenls
shall be compared wilh (he original documents
after the same are admitted to registration ; and

(d) the manner of pasting such copics.

{3) Every ruic made under ehis section shall be laid as
soon as may be aller i is made, before the Legista-
tive Assembly of Tripura, while il is in session for
& lotal period of not less than lourieen days which
may be comprised in one sessinn ov in Lwo or more
successive sessions, and if, before the expiry of ihe
session it which it is so laid or the successive
sessions aloresaid, the Legislative Assembly agrees
. making ary modification in the rule or the
Legislative Assembly agrees that the rule should not

-be made, the rule shall therealler have effect onl 0y
in such modified form or be of no effect, as the case

: - may be; so, however, that any sueh modification or

annuloeit shall be  without prejudiee 1o the
validily of anything previously done under thal
rule. ; s ;

5. R, Sisha
Deputy Scerctary to the
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GOYERNMENT QF TRIFURA
REVEMNUE DEPARTMENT

NOEST)-REVRT Dated, Agartula, the 20th Octobar, 1989,
NOTIFICATS ON

In exercise of the powers conferred by clause (b) of section 69 of the Indian Registration
Act, 1998 the Secretary, Government of Tripura, Revenoe Department makes i he following rules,
a3 Inspecior General of Regisiration, Tripura with the approval of the State Government furtfier
to amend the Tripura Registration Rules, 1954 namely j—

Short title ? L. (1} These rules may be called, The Tripura Registea-
& Commencement tinn (Amendment) Rules, 19849,

(1) They shall come inte force on and from the date of .
their publication in the Olfficial Gazelte,

Insertion of New Chapter 2. After chapter-XVIII of the Tripura Registeation Rules,
1954 the following new ¢hapter shall be inserted namely ;—-

)
(AR TET AN
(FIGES LIBRARY.

RGERTS LA )
dcns

CHAPTER—IX

Provisions regarding repufation of the licencing of Deed Writers. -
121, Any person of the District, preferably of the areds within the jurisdiction of the
Sub-Repistry Oifice, not below 21 years of age wha can dralt documents wal] in longuage preva.
fentin the Jocality and whose hundewriting is good and whe hag the practical knowledps o the
iimportaut provisions of the Transfer of property Acl, 1982, the Tenancy Act in fores in Tripura,
the Tndian Stamp -Act, 599, and the Indian Registration Act, 1908 and whose conduct is good
and who s of good character Hay apply in writing in Form-f1 appended to these rules, to the
Begistrar af the Distriet either direct, o¢ through the loen! Sub-Registrar with testimonials, if
any, for a licence as a Deed Writer.

122. (i) If the Registrar is satisfied that the applicant is a desirable person and is fit o
baa Deed Writer, he will dircct the applicant to pay 2 licence fce of 25 {(Lwentyfive) rupees and on
payment of the said sum His name shall be entered iy the Register of Deed Writers in Form-13
appended to these rules against (ho particular Sub-Regisiry Office concerned  and a livonee iy
Form-12 appended 1o these rules shall be Issued 1o bim.  The licence shall (oke elfect from the
date of issue. The nante of the Deed Writers with necessary particulars shall, at the sape time,
be communicated to (o Sub-Registrar concernetl for entry in the Register of Deed Writers in

Form-14 appended to these rules maintained by him.

(i) In graating a licence under sub-rule {1} all persons who on the date of issue of these
" rules have been carrying on the works of Deed Writers shall, if they apply under rute-13) and
[ulfil the condition specified in that rule, be given preference.

123. (i) A licence issued under rute-122 shall have effect till tie 31st Decenber of (he
Year of issue and may be rerewed there-afier year Lo year by the Registrar, subject to g£ood con-
duct of satisfaclory work and physical fitoess of the Deed Writers and on payment of an annyal
rengwal fee of 5 (iive) rupecs, “[he application for renewal shall be filled belween the 151h
Lecember and [5th January to the Registrar through the Sub-Registrar together with the frensury
Challan or the money order receipt showing the remitlance of {he renewal leo.  The name of e




Deed Writer whose renewal is refused by the Registrar or who fails (o arply for rencwal as horejp
provided for, ¢hall ba stryck off Irom the registers maintained by the Reaistrar as well ag by the

Sub-Registrar, A Deed Writer who fails to apply for o renewal jn time, may, Lowever, apply for
a [resh licence under cule 122, :

(5} ANl fees for firsy Heence and for its renewal shall be paid to the Registrar either in cash
or through the Treasury or the post office, Adl payments in eash he accounted for the eash hogk.

124, A fist of licenced Deed Writers shall be hung up at g conspicuous juace in

the
Registration Office with the following note of warning at the foot :—

No person whose name is not included in this list is allowed to enter the Sub-Registiy OfMco
OF iis compound except for the Purpose of transacting busjness in connection with the Registra-
ton of his own documents of making of searches of appheation  (or certifind copics or for duing
#0y other transaction in the oflice an his own behalf, or for doing the samie under g power-oll

attorney or uilesy e holds a receipt under section 32 of the Indian Registartion Act,
1968 duly endorsed tn his Pavour

1250 Licenced Deed Writers shail be alfowed 10 sit in the oflice precinets amd to enter (he
Registration Office g business authorised by the licence under the vangeel and supetvision of
the Registering Ofjeer, i

<" 126, The number of Deed Writers for a particular oflice shall he fixed by the Registear
willi reference {o the needs of the particular office, normally one Deed Writer for 300 deeds

a5 per year.  There shall, however, 1w no limit to the numher of deeds to be writtan by a
particular Deéd-Writer,

127, The rate of fees to be charged by the licensed Deed-Writers shall be as follows :-...

:

For a deed of sale UT Imorigage or Jease where ihe value:

Amount
Ry,
{1} Does not exceed R, 500 - 3
(2) Exceeds Rs, 500 but does not exceeds Rs, 1600 f/-
(3} Exceeds Rs, 1000 by does not execads Rs. 5000, 10/-
{3} Exceeds R, 5000 but does not exceeds Rs. 10,000, 15/
’ (5) Exceeds Rs, 10,000 ) . 150 plus 5 for every addj-

tienal Rs. 10,000 subject to
axinem of Rs, 40/ -

(8)  General power of attorney 15/-
() Special power of Allorney ‘ " 10/
(8) will 25/-
(9} Partition deeq 06
(1) Partnership deed 25/.
(11) Other miscellancous desd 8-
(12) Writing of applicatliun elc. . 0.50 p.
{13) erling of summons e, 0.25 p. i

(14)  Scarch fee 174



:3

(28. A Decd-Writer shall issue u roceipt in Form No. 15 appended to iheso rulos on
receipt of his fees from the party, .

129, The ratc of fees as prescribed in Ruie. 127 shall be exhibited in a conspicuous piace
cutside the Registration offices.

130, A Deed Writer's licence shall be liable to be cancelled if he charg_cs fees in excess of
the prescribed rate. -

131, The District Registrar shall have power 1o cancel, after a regular procecding the
licence of any Deed-Writer who is quality of the breach of any of the provisions ol these rules or
of any misconduct. A Deed Writer aggrieved by any order of the District Registrar may prefer
an appeal fo the Inspector General of Registration within thirty days of the date of order.

132,  Each Deed-Writer holding a licence under these rules shall maintain a regisier n
Form 16 appended to these rules which shall be opened to inspection. at all fimes by the
Registering Officer or any o the'[uspecting Officers of the document. The register when
completed shall be preserved by the Deed-Writer for o poriod of three years,

133.  Any unlicenced Deed Writer who is found to be within the precincts of the Regis-
tration Office or who is found at or near about the precincts of the Sub-Registry Office to persuade
the public to have their documents written by Lim or by any unlicenced Decd Writer or who is
found to be doing any act which js likely to defeat the provision of any rule, shall be dealt with

" according to law.”

Amendment of Appendix-iL 3. In appendix 1l to the Tripura Registration Rules 1954
alier form No. 10 the following new forms shall be added
namely :—

FORM NO.-—I{
(See rule—I21)
Form of application for licence of Deed Writers.

Nédme of the applicant i<

Father's name 1 _ i

Home Address (Village, Thana, Post Office, Sub-Registry Offico and District).

Age :

Educational Qualification :

MO e g e

Languages which the applicant can write :
Previous experience !

Sl o g

Whether conversent with important provisions of the Transfer of property Act, 1882,
the Tenancy Act in force in Tripura, the Indian Stamp Act, 1899, and the Indian
Registration Act, 1908.

9. Office for which the license is applied
10. Date of application

Signature of the applicant,

MN.B, The column should be filled up by
the applicant in his own hand wriling.
- . ' Registrdr’s Grder,

i
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4.

FROM—12
(See rule—122 (1)

FORM OF LICENCE FOR DEED WRITERS,
1, Mame of the liconsee 1e— : F. MNume of the Liconsee 1—
2. Fatber’s Name & addresg — 2

2. Tether's Name & add ress -
3. Name of the Sub-Registry

3. Name of the Sub-Registry
Office for which the licence Office for which licence
is granted,

is granted.
4. Date of issua :— . 4. Date of issus ;—
3. Date of rencwal 5. Date of renewn]

Dist.  Registrar of. Dist. Registrar of,

FORM—13
(See rule—122 (i) )

Form of Register of {icenced Deed Wriler 1o be manintained at the Sadar Oflice.

. ¥

MNames & Address Date of issue [Date of Amount of fees for
Fatlicr's of licence renawal
MName

Remarka,
liconee or for renowal,
Treasury challan
% @ ° 2 number, or Money
erdet receipt nuniber g B
with datcs or the date i
of payment in cash,




'3
FORM NO, 14
(See rule—122 ()

2 Register of licensed Deed Writers to ba maintained by the Sub-Regisirare
-t
MNarme & Addressy Date of igsus Pate of Romarks.
Father's Mame of fernee renewal
-}J;Jf’; , o
i M
P ey g 18
"uﬂ ’I.J'r'{& ¥
FORM NG.—15 BEnpy
(See rule—128)
Eorm of receipt to be igsued by the licenced Deed Writer.
Serial number :(— Serial number &
Serial number in the Deed Writer's Serial aumber in the Deed Writer's
register. registor,
F
Name of the Office ' MName of the Office
™
- MName of the party. . Name of the parly
e ' Descriptipn of work done Desoription of work done
[
Total fees realised i Total fecs realised
Date o s Date
7 L
Signature of the Deed Writer. © Signature af the Del?d Writer.
l
; 4
- T



it

B RG A IRAPES,

FORM NO.~—16
- (See rule—132)

Form of register to bs maintained by the licenced Deed Wiiters,

al Number of words Number of words Date of delivery Ne. of ,Summous
No. in the documant in the doceniant of the document wiilten & fled,
draffed. = written willy the number
of document,
i 2 8 4 3
r——
Ne. of Name of persons o, and year Total fecs Matne and Remarks,
applications  or preperiy & of the dodu- realised. Address of
writen & the ycar or years meat inspected, c “the party;
filled. for which search ¢ g g
- in vaada.
& 7 8 9 10 Pl |
e s .

4. The rules regulating the licencing of Deed Writers as ngatified vide Homs
and  Legislative) Depat

{Legal
taent MNotification No. Z2ALR/IL-8/ Registration Dated, 3rd
Febroary, 1955...............are hereby repeated, : ’

Shashi Prakash
Inspector General of Registraticn
' &
Secrefary to the Governmont of Tuipura,
Revenue Department.

R R el s a1
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In ¢xcreise of the. powers epaferred by clause (bb) of Sub«sccuou(l) of Section 69 of
ths Rms;muoa (I'npura Amendmcnt) Act, 1982 the Jospector General-of Hegistration Tripun
with the approval of the State Government makes the following rules furtbcr to smend the
Tripura Registration Rules, 1954 namel}( B

L

Sherttitle and . 1. () These rules ay be called the Triputa Reglstrauon (Second Amend.-
Lol iy mhnt) R ules, 1596.
{h} They-, sha[l come into forcc for and ﬁm date of their publi-

cation in the Offic al Gazatle.

Austendment of

Rule 122, 2. In Sub rule (i) of rule 122 of the Tripura Registration Rules, 1974

(herein after referred to as the principal rufes), for words and figureg
“ of 25 (twenty five) rupees 7, the word ™ prescribed in Schedule to
these rules ' shall be substituted.

Subsh‘tgﬁo{n of 3. For Ruile {23 of the principal rule the following rule shall be substliuted
f{ffv‘,rfz; " namely ‘

'
‘l
1

L

e



Amendment of
Rule 127,

Tripura Gazetts, Exyy

LT e T el e e 8 Ly

aordicary Issue. Javuary 29, 1997 A D,

e

“120 () The leeneg issued"uu_;!éf:fhlo 122 shail, by valid upto the tasr day

of tire year

t.e 318 P2enibar) of issue,

Provided that g Jicenca';nw'_;_b'c granled for any period Jess than a year,
e t . B : il i

G L
25 jbutihefees
U b rer g

* e o d
cenca f:{ 0R/¢ ‘complete ypar,
T e

() The licence Yy, atthardisereting of the Registrar, be reaewsd for
SucCessive perjods of Ofe yearat a time gp applitatioa made by the licenses
subject to pood conduyet, slisfactory work apg physical fitness of licensee

Ol paymest of an,

*

Bual renewal; fe %88 peeseribed in Schedule |

@ e application for renewal shalf be filed between 1564 December apg.

sury cuallan showi

Sty -0ary. 10 the Regittrar Ahrough ths §up Registrarctogethor with Trea-

"g remittance of-fee, - e o _. T SRR e

Gv) A licenses whe fails (o apply for repewal of his licence within the time

as presedbed in sub roje () may,s pwithin- siX mdnths from the last dnte of
meaKing application, make an appiication for Tenewal of fug Jice uCe on payment

ol Jate fee ag prescribed in Schedule 1,

() Haliceusy
the Registrar muy,

LA ,di‘.plim;f:- ¢opy, of licence op Paymen( of fees prescrited i, Sc_h =dule 1,

o , : i
granted "uddar thesg fuiesi; defaced, Jost or destroyed i3
alter Causing such cay siry aiha thinks NECeSSATY,  issue

(Vi) Hibe licensee does not Ay for renewg] or his application for regewa)
of licence s refused by fhet. Bovidieat his same shall be stryck off from the
registers maintaiged by the Registigy and Sub-Repistrar,

“VHY A licenses
prescribed in sub.p
129

ey

Vi) Al fees sha

who fuils to apply for renpwal of his licence iy lime gy
ule (ii) and (iv) may EPPIY for & (ress licence under rule

s P L Sy

I'be deposited by Treasury chaljan,

4. lothe pringipai rules fer rule 127 the following ruls shal; be Substituted,

Aamely = _

“127. The rates af fee 1o ba charged by 4 licenced Deeg ¢
© viriter shall pe suchas preseribed iy Sehedule 11 10 these
rules.” '
TR & - !
% g By arder of the Governor,
o fd e . . ER Anil Misra

Cummissiones. Tuni-Sepr s By,
Government of Tripura.

1_ &
15

F adgieie,
oy

_.i. &
-
'ri z
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SCHEDULE-—
LICENCE FEES, LICENCE RENEWAL, Foes ETC. QF DEED

WRITERS.
L. Licenge fecs
= ! i1 Licence renewal fees (Annuzl)
i1,
Y. Buplicate licence fagg.

Luotz fees for reaswal of jlicencs.

Ks. 100/
Rs. 25—
Rs. 25/
Rs, 25—

SCHEDULE—J7

L7 4

I. Doss not exceed Rs. 5,000/
2. Exceeds Rg. 5001 to Rs. 10,0005
g,

Exceeds Rs. 10,001 (o Rs. 15.000/.
Exceeds Rs. 13,001 1o R, 25,000/-
Exceeds Rs. 25.000 to Ry. 50,000
Bxeeeds Rs. 60,00! (o s 1,00,000:-
Exceeds Rs. 1,00,60! 1o Ry, 2,00,000/-

4
6.
7
- Ezxgesds Ry, 200,001, 1o Rs. 3,00,000/.

B
9. Exceads Rs. 5,00,000/—

10, General Powee ol atlorney specig) power
of attorney weil partition, Desd Partner-
ship Dieed other Miscellateous Deed,
writing ol applicatian ele. welling symm-
0ns eie. searoh foa,

il. For taking deljvery

of documenys where

Fora deed of saje of morlgage or lease ete. where the value of the decd,

Rs. 20/
Rs. 30/

Rs. 45/
Rs. 60/—
s, 70—
Ra. 90/
Es, 105/
Rs. 120/—
Rs. 1504~

where in the case of any insiru-
ment the market valye is not
stated the ramy Acration shail be
Rs. 50/~ upte 5000 words and
Rs. 10/ add stopnal for every
19000 words,
Rs. 1,00 per document,

autherised by the Party under section §2

of the Aet.
12, For writing application.
() in the printed Torm
{ii) in manuteript forp
Ui} for weiting sumnyong

i3, Por making searcheg fIndex of vslyine

T e e

Printed at the Tripura Govt, P-r(;s, /-xé;mrla]n.

Re. LU0 for cqch form
Rs.2.00 for each ferm
Rs. 2,00 per suinmons.

¥ Ha. 2.00 poe year subiject g
nxinm of Ks, 1 for each
ol the ftems fur searel of
Index of fospection volumes,
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PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
REVENUE DEPARTMENT

No.F.8(1)-REV/2019 Dated, Agartala, the 20th September, 2019.
NOTIFICATION

In exercise of the powers conferred by section 69 of the Indian Registration Act, 1908,
the Inspector General of Registration makes the following rules with the approval of the
State government to further amend the Tripura Registration Rules, 1954 namely :-

The Tripura Registration (Second Amendment) Rules, 2019

Short Title & L. (1) The Tripura Registration (Second Amendiment) Rules, 2019,
Commencement (2} It shall come into force with effect from the date of its publication in the
Officlal Gazette.

Insertion of Rule 2. In Tripura Registration Rules, 1954, after Rule 3 in Chapter- I, the following
SA Rule number 34 shall be inserted namely:-
“3A. N otwithstanding anything stated in these Rules, the data relating to
the registration shall be collected, stored or transmitted electronically
cither in the standalone devices, in local netwarks or over internet, or the

mode as decided by the government, and it shall not be necessary to
maintain various books and registers, such as cashbook, cataiog of books,
fee book etc in physical format, and it shall suffice that such books and
registers are generated in the report form from the electronic database,
“Provided that any tax payable or commission payable or paid in excess
for the payment of registration and other fees etc is to be borne by the
applicant, and shall not pe adjusted against the registration fees and
other charges etc,”

Rucas M 3. The existing 45 of Tripura Registration Rules, 1954 shall be substituteq by
Rule 45 the following:-




Tripura Gazette, Extraordinary Issue, September 20, 2019 A. D.

Amendment to 4. The existing Rule119 of Tripura Registration Rules, 1954 shall be substituted
Rule 119 by the following:-

‘(1) All fees, including fees for searching and certified copies, travelling
allowance, fees for commission clc, shall be paid through the online
mode, or any other mode as decided by the government,

“(2} I the requirements of the law have been complied with in respect of all
the particulars indicated in Rule 21, Registering officers shall be held
personally responsible for the registration of all presented documents
after receiving payment slip or token of e-payments from the intending
person or persen{s] and shall ensure registration against the presented
documents after receiving token of e-payments from the intending person
or person(s).”

(BARUN KUMAR SAHU)

Principal Secretary

Government of Tripura/

Inspector General of Registration, Tripura

Copy to
1. Director Land Records & Settlement
2. Al District Registrars of Tripura
3. All Sub-Registrars of Tripura

Printed at the Tripura Government Press, Agartala. 2
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